AR,

153 Re. Discussion
THE CONSTITUTION (AMENDMENT)
BILL, 1974

(To Amend Articles 344, 345, 346 efc.)

SHRI T. K. SRIVASAN (Tamil Nadu):
Sir, I beg to move for leave to introduce
a Bill further to amend. the Constitution
of India.

The question was put and the motion was
adopted.

SHRI T. K. SRINIVASAN: Sir, I intro-
duce the Bill.

THE CONSTITUTION (AMENDMENT
BILL, 1974

(Amendment of the Seventh Schedule)

st s e @n (SR NRY) #
JETE FIT g F ARG F FfauT w1 AL
G F AT TEAF FT EATET F97
% HeAfa & AT

The question was put and the motion
was adopled.

st FreprTw Anly & fagEw @ T
aqTfya FT § |

THE HINDU SUCCESSION
MENT) BILL, 1974

(AMEND-

(Amendment of Section '24)

it FrIusETn @w (SR WRW) <7
year F3ar g 7 ferg swafesr #fs-
fom, 1956 F 17 HAET £ a1 fFa-
TF FY I TATIAT FEA HTATAC@ T FOT

The question was put and the motion voas
adopted.

ot - & fagmw #
q : E7feT FETE |
MR. DEPUTY CHAIRMAN: We have

half-an-hour discussion at 5.30. There may
be several Members wanting to speak about
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the railways. The liouse stands adjourned
tll 2.15 P.M.

The House then adjourned for
lunch at thirty-four minutes past
one of the clock.

The House reassembled after lunch at
eighteen minutes past two of the clock,
MR. DEPUTY CHAIRMAN in the Chair.
Chair.

DISCUSSION UNDER RULE 176—

SITUATION CREATED IN THE COU-

RSE OF THE NEGOTIATIONS BET-

WEEN THE GOVERNMENT AND

THE RAILWAYMEN BY THE ARREST

OF SHRI GEORGE FERNANDES AND
OTHERS

MR. DEPUTY CHAIRMAN: We shall
now take up discussion under Rule 176.
Shri Bhupesh Gupta—not here; Shri S. M.
Chowdhury—not here; Shri Sardesai.

SHRI S. G. SARDESAI (Maharashtra):
Mr. Deputy Chairman, Sir, since we dis-
cussed this issue here yesterday, a lot of
more light has been thrown on what hap-
pened in the early hours of last morning,
and the facts which have come out not
only underlined the extreme gravity of the
situation but proved to be high-lighting the
extremely reprehensible and condemnable
aspect of the action taken by this Govern-
ment to deal with the railway workers’ de-
mands. But before coming to this question,
T deem it my duty first to pay homage to
“omrade V. R. Malgi, General Secretary of
the National Railway Mazdoor Union of
we Central Railways. Sir, Mr. Malgi is the
first martyr in this noble and just cause for
which the railway workers have been fight-
ing. Fo, it is with these feelings, with these
deep feelings, that T have got up today to
speak on this question,

Now, Sir, coming to the issue itself, as
I said, much more information has come
out. What does it indicate? It indicates the
utterly nefarious fashion in which this
Government last morning, in the early
hours of last morning, almost like a thief I
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would say, went out to arrest not only
George Fernandes but a very large number
of members of the National Co-ordinating
Committee of the Railwaymen and any
number of activists of the railway workers
and railway unions in various parts of this
country, who associated with themn.

Sir, I almost said in so many words yes-
terday and I repeat it with greater smphasis
today that now the die is cast. I said yes-
terday that anyone who knows anything
about the trade union movement of our
country or any other country knows it for
a fact that when negotiations are zoing on
between the leaders of workers and may be
employers or may be Governmen! ,and if
in the course of the negotiations the Govern-
ment launches a repressive attack by attack-
ing a very large number of leders of
workers concerned by actually arresting
them, i.e., those very persons who are mem-
bers of the negotiating committee, then such
a Government itself is immediately provok-
ing a strike. This is what I said yesterday.
And, today’s morning papers, though I did
not know the facts last morning, corrobo-
rate the same thing, which is an old experi-
ence of the working class movement and
which I anticipated yesterdav.

Sir, in a large number of Railway centres
in this country the strike has alrcady be-
gun; the strike which has been imposed on
them, the strike which has been forced on
them by this very dastardly attack of the
Government in arresting so many leaders
of the railwaymen. Already this morning’s
papers say that in large parts of India the
trains have stopped. This is the situation
which has developed as a result of the ac-
tion taken by this Government vesterday
morning.

Sir, what shocked me even more—I was
vained. I was angry and I am more angry
today than I am pained—is that by your
unilateral action vou accuse one of the lead-
ers of bringing about the strike by provo-
cative speeches which were made openly
and which were available to everybody. But,
instead of discussing the matter with him
you are doing all these kinds of things.

I
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You just come out with an accusation and
after having arrested such a large number
of comrades, such a large number of lead-
ers of the railway workers, you have the
temerity to come out and say that if the
railwaymen want any further negotiations,
then let them first withdraw the  strike
notice. It is an amazing thing to say. You
took the initiative to launch the attack, you
arrested the leaders and on top of it you
say that if the railwaymen want any further
talks, then the strike notice should be with-
drawn. It cannot be withdrawn. I have just
got with me a statement issued by the Co-
ordinating Committee today and they are
absolutely right in saying that if any nego-
tiations are to commence then let the
Government, first of all,, release all the
leaders unconditionally. If you release them
then only the question of negotiations comes
up. Negotiations were not broken by the
railway workers. Negotiations have been
broken by this Government and on top of
it you come forward and say that if nego-
tiations are wanted then the strike notice
should be withdrawn. This is absurd. It is
something which no leaders of any work-
ing class have ever accepted in the past.

Now, Sir, I had also occasion to meet
various members of the Negotiating Com-
mittee. There may be differences among
them but the negotiations were proceeding.
They were talking to Government. What I
have come to know from all of them is
that there is absolutely no reason for this
Government to have come to the conclusion
that nothing can be gained by further nego-
tiation. A certain statement has appeared
this morning of Comrade Dange, one of the
important members of the negotiating com-
mittee. He has issued a very long state-
ment in which point by point he has dealt
with the various stages of the negotiations.
Undoubtedly there were differences—some
of them very serious—between the negotiat-
ing committee and the Government but at
the <ame time there were indications that
if further negotiations had gone on, may be,
on his point or that point there might be
agreement and the differences between the
two negotiating sides becoming less and
less possibly some kind of an agreement
could have been arrived at. Can anyone
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say that no agreement was possible at all?
Is 1t the position of the Government that
no agreement was possible? That is not the
posilion so far as I know. Sir, I am amazed
that the Government goes on  repeating
ad nguseum negotiate, negotiate, talk, talk.
talk. It will go on saying it million times
and at the same time when unegotiations
are going on, when on certain points differ-
ences were being reduced, at such a moment
you come out like this and arrest the lead-
ers. You take such action all over India.
Sir, I do not at all understand why this
Government should have taken such a pre-
cipitate action unless—and I repeat this—
the Government itself wants to provoke
the strike.

Now take the question of foodgrains. I
just cannot understand why this Central
Government—] am not talking of the State
Government—could not take the responsi-
bility once they have accepted that food-
grain shops should be there. The demand
is very right. It is very necessary for the
running of the Railways which is a vital
sector of the economy. You have said that
you cannot take the responsibility of pro-
viding foodgrains. Then who is going to
supply foodgrains? Are they to be purchas-
ed in the black market? You take up a
certain position and then you iry to evade
that by taking up certain other position and
make your stand utterly unterable.

With regard to other demards we have
been told so many times by the Railway
Minister himself and by other spokesmen
of Government that they caniot accept
all the demands of the worlers b=cause
that would come to 450 crores, 500 crores
or 550 crores. All sorts of figures have
been given in this connection. If from what
I have come to know from the members

of the negotiating committee is a fac'---

and T know it is a fact: I am sure it is
a fact—a certain kind of agreement on
principle was being arrived at that the
cuestion of the resources of the Railways
shonld be investigated. Can they be aug-
mented? #'an there be certain kinds of
economy? Can the so many concessions
that have been given by the Railways to
the big capitalists be withdrawn or not?
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1f the Government is at all sincere, if
the Government is at all serious, this should
have been pursued. They say all the time,
we do not have sufficient resources. As
I said a certain kind of agreement in prin-
ciple was being arrived at. The Railway
workers themselves will sit with you, will
discuss with you and will try to find out
how new resources could be raised. All
these things were there and things were
progressing but in the midst of all this
suddenly you throw a bomshell and you
go and arrest all of them. Sir, this is not
the time for making a long speech and
I am not accustomed to making long speech-
es. I only definitely and most deliberately
want to say that with this kind of action
by the Government the strike will be there.
I want to assert that the strike is going to
be there. It is a just strike; it is a correct
strike; it is a noble strike; it is a strike for
a very correct cause and it is going to
be there. If that means a confrontation
with the Government, let the Government
have it and if we have to stand firmly by
the genuine and proper demands of the
working class, then 8o many of us, so many
trade unions, not only the Communist
Party but every trade union will stand firm-
ly by the workers and see to it that an
effective and a proper kind of strike comes
about. There is no other way of avoiding
it except by releasing all those who have
been arrested and starting, if the Govern-
ment wants, negotiations in a proper way.
Sir, all these issues are there. That is why
I really wanted to know what the Govern-
ment was going to do. Just now a friend
of mine asked a question—asked Mr. Bhu-
pesh Gupta in fact—whether the Govern-
ment’s attack on the workers is reactionary
or not. T say it is 100 per cent reactionary.
It is 101 ver cent reactionary. T would go
a step further and say that this Govern-
ment has forfeited the right to talk of
fighting reaction and Fascism. They are
all the time saying fiesht Fascism, fight
Fascism. Tt has become a mantram with
this Government that day in anrd day out
they are talking of fighting Fascism. We
communists who are allied wi*th the wor-
ker’s movements should know what fighting
Fascism means. All over the world it is
the working class that has fought Fascism.
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But you talk of fighting Fascism and
come out and attack the workers in India
like this. No Government anywhere in the
world which attacks the working class can
ever successfully fight Fascism. Comrade
Dange this morning has given a warning
that other workers in India, the industrial
workers will join it. He has given a warn-
ing: Beware, this is the beginning. Once
the railway workers are attacked, all the
rest of you are going to be attacked. Whom
are you hitting? You are hitting yourself.
You are pitted against yourself. Every in-
dustrial worker to a man will be united
and they will stand by the railway workers
until their demands are conceded. My friend
from Congres-O said: Sardesai said that
sixty crores of people will rise. T did not
say sixty crores, but the entire working-
class will stand by the railway workers.
His contention is that the entire people of
India will be against the railway workers.
T was shocked to hear that. (Interruptions).

SHRI NIREN GHOSH (West Bengal):
Howling will not help you.

SHRI S. G. SARDESAI: Mr. Bhupesh
Gupta, please wait. I want a single Memter
from the Congress Benches to get up and
say whether any Government, whether any
political party in the history of the world
has fought fascism if it attacks the entire
working-class. Get up and reply, if vou
dare to,

(Interruptions)

AN HON. MEMBER : How can you say
that?

SHRI SARDAR AMJAD ALI (West
Bengal): Is it not a very fantastic claim on
the part of Mr. Sardesai that they repre-
sent the entire working-class?

MR. DEPUTY CHAIRMAN: You will
get your chance. Let him have his say.

SHR]I KOTA PUNNAIAH (Andhra Pra-
desh): TIs it his monopoly?

SHRI S. G. SARDESAI: Even at this
late hour, for God’s sake, think. You can-
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not attack the working-class—I repeat it ten
times—and fight fascism. So, my point is
even at this late hour, are you prepared to
think and think of the country? The Rail-
way Minister has made a statement that
the strike of the railway workers will be
against the nation. May I know what it is?
Is it his contention that the working-class
is not in the nation? It is a strange kind
of situation in which the toiling masses
are not part of the nation. You take away
the working-class. You take away the suffer-
ing and toiling people. You take away the
middle-class.  What remain are the big
bourgeois and the big landlords. Is that
the nation which you have in view? So,
if vou think that something is in the in-
terests of the nation, it should be in the
interests of the working-class and peasantly.
This is the nation. The railway workers
today are not fighting for themselves. It
is they who are fighting for the nation.
Do not fling the word ‘nation’ in their
face, This is also past experience. Time
and again this Government have been told:
You are surrendering to the rightists, you
are surrendering to the capitalists and you
are surrendering to the big landlords. Then
you bring the economy to this crisis, infla-
tion and all that. When the workers come
forward and say that they are not respon-
sible for inflation, they are not responsible
for the rise in prices and it is your policies
which are responsible for the rise in prices,
you want to sermonise to them. Oh, if your
demands are granted, it will mean Rs. 500
crores. But who brought about inflation?
Of course, the economic consequences are
there. At the end of it when the workers
ask for mere justice, for their right to live,
for their right to survive, you want to give
a lecture to them: We want to fight fascism.
You are against the nation. Think and
think ten times before you talk like this.
I want to say that since the achievement
of independence many events have taken
place in India about which it can be said
that they have left their imprint on the de-
velopment of the national economy, but
I have no hestitation in saying that the con-
sequences of this policy of the Government
of suppressing and crushing the working-
class are more dangerous. It is going to be
far deeper and it will have a very long-
range impact on our economy and on our
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politics. I will go a step further and say
that it will have an impact on our national
independence, more than anything done by
the Government in the past. So grave is the
situation. You talk of gravity, What is
the gravity? The gravity lies precisely in
this—that unless you take a correct atti-
tude onwards their demands, unless you do
justice to them, unless you negotiate and
settle in a reasonable way—and the wor-
kers’ representatives want only a reasonable
settlement—you are going to put your-
selves in the hands of the workers’ exploit-
ers. There will be a deep crisis in the eco-
nomy of India which will endanger our
democracy, which will endanger our nation-
al independence. That is the situation. I
want to warn the Government—you have
come to a turning point. Think ten times
even now. If you pursue a wrong course,
not only the railway workers, the entire
nation is going to suffer and you are going
to repent. 1 know there are many honest
people on the other side. You will repent
later on for this kind of a policy of total
repression and suppression of the workers.
The only thing that 1 will say in the end
is that the history of the working class
movement all over the world has proved
that you may crush them once, you may
crush them twice, you may crush them
thrice, but they will rise up, sooner or
later they will rise along with the other
toiling people. and the last laugh will be
with the workers. not with the crushers.

MR. DEPUTY CHAIRMAN: Mr. Kamal
nath Tha. Let me tell you that there are
a number of speakers and I would request
the speakers to confine themselves to ten
minutes each.

SHRI KAMALNATH
Fifteen minutes, Sir.

IIEATTT WEEd, T UF a9 T ST
¥ quR AW F A TF WIfE HRT qar
gaT &, & J@ar § i o faww avg v Ay
FAR 2T § A1 WA fa Qe &= &
TAM T FIAW TR & | I FT ¥ T
ggare Tt g arar g, for| @ = gw
IS 56 T4 & FT @ &, TF 91 § 39 ¢

L/B(N)9RSS~7

JHA (Bihar):

[ 3 MAY 1974 )

under Rule 178 162

A @ ot | Fft 93 TR &, walY
ITT I |, W aferor I | A
wEY KT F A7 7 0F AT 4 Frgder 61T
I ® AT AT TT FT BIEAT A oY
qqur 3w FT WA A 1 9 At Fw
IFAA T AT AYH AR F AT AT F1
TEISIET FIA AT |

The cat is out of the bag.

Il S, WS q AW F AEAR A

wod faelt & Fgn 9rgar £ & feh +Y

geggsry, A A dwmEr, fet &y
Farfeas FgAT A4 WAgan, AT hem
I T FAAE AN H, T I AA
qEY AL ¥, HOAT AfEF TR AV | OHTS
T F1 feafy ar &0

SHRI NIREN GHOSH: 1t will give its
verdict in due course.

st FHAT ATY [ TF ACE TAR WA
Fia AT IgTA FT FH TAET &, IA A
gw 16 § W1 8T A0 & 1 FqWCE | T
as gheam, ose wire afvmdy 397 93w
SET 9% AT Ff HUGT B, T T FAT ®
qIAT g AL IATT F71 §27 i & ey
gl § A AF FT 57 FA5 fergeam
F @ AW T (G AT, ITFTIT WA FY
Frforer 9 F9d &, 78T 97 FAIE Aqe Fy
SqaedT 1 AR FH B AT AT TgqY
& fasefia i # geat TR 7 7ET & HiT
fawelt Y wfezar Ay s @ § arfw aw
) FT F1 00 77 & qura fFar o "9
FUR TTNT FRATE F FIA1 7 o
fassll 7 fAdt, gWI¥ 9 F@™ &1 fr
q fier, gHIL gAY TR &1 FHraar 7 fas
ZAfay & F1 48 FU, IJAM FEAA 7 AW
@7 JEIH F T[T AMY, WIS GHHT @iy
arfsrer, TS TEET GAT FATE WY Y
g foqm™ #T a1 AGT & | WTH $F &I, &7
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g fawrely wigzi 71 avg =3 &, s fawetT
oY 39 1 7% g9 &Y Wi d 4 9 97Y-
ar & wgr g § % gfe Wi s
ATY-HT AT GF A Fwa TH F fEg-
Tq™ FY Faar A fora gy w1 grfest G
AT o arfstardezdt SHrRET 3 TTeAT
# forws Frow aga ¥ Ul W A HE R
T% Wil S g IW ATy
nvaeY famew #Y 3 ¥ & AU AW
qETew Taddez FT T G 1 g e
qarE 7 Fgr & fr wraredt fag ovee wEARE
faar weo &, fo1 AET F oF GRS AT
Feqartita @R & &% | oy ofdat a
A T saT & 99 go wiaffey &
HIEEN TEAQA FOHT, AW KO, TER
92 | oY wrw A siiteew arfdar faw
FIHETEE

IqawTfa Y, § wTOR ATEAN § g9 929
F JAR AT T A1, KX ET AT 50
FOF FATaT *T ASTAS R U HgAT ABAT
frfog afafifau 1 saard s a3 &
TR WA § IAR Tg FEW § DG
fa festrgs &30 | SITO ATERR { AW AT 50
FUF FAAT & qTAR GEA # WG G741
¥ &g WA g o anfd Y |
I fr fom dw A =y T @
g, IR Eefas 2 S, Terd @ &) 91
IWIH &9 qr2’ gy | fgara wowFar-
AREF AT AT 74 oM | gafae &
FEAT AT § F TR A § A g
AW ATOE 1 AT A LA Ao
FH HIGHT TETL ZT T AT FT GH
B AT I A @ e g Sy,
gor § SAYFA TR W ST A . Awv
TG, §W AR A A g™ A 50
WYY ST AT gt e | gAfer A
Y T, qraT g & qa v 1 Iy
ARG AHE KL | I 20 AT 50 FAT &Y
AT &7 AR § T e waw odf A
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| ®TIET FET & A1 &7 &1 99 g1e, A7 a9

A= 7977 g9 & W19 g A frwrs w7 g
T HY AW AR T AT IO AT ® YT
fgsare 77 #9 1 398 @ 92 9T 7T
w W | A% A=A AT @ N A 2T |

o F3749 § 7% 7% aftas wfe zeey
gfrsrgr #m & 7 @ & oW
X g 97 §1 9 A WA g 9T @i
3T F: WA A 4 WEO FY I HITHT
=1 fHar | 110 3% wag & fag 4@
FHad A T 80 FUT =y fau @
AP Uxad § Al gE O IWA
WET AT OF F7Ey & 5 60 gTdTE gy
fadt ot A § 9 wda dn A, 9
F AW B W QA AT @A 5 5 faaar
TOH I A WY AN VT W
AN A1 1 ax AT AT IH R FFA &
oIy o7 AR | F FEAT § 5 Hig o
FaF

SHR1 NIREN GHOSH: You are both
anti-labour and anti-nation.

»ft FHAATY W FAG G T AT
g a1 AOSi|mA oy o & =% AW A
W& FaT & e gn #71 § 9ig |/ w38
xqq MR+ 2fEfar wrEafew #3%. A
BIAFL HAT THT FIF 100 gz §7T
foar dfemst s & 3% 39 & wdw
saar fagar A A foad g, Sarg
T faadr & suw W AT Ay & 7
wfaT g @3t og g6 weEI § A
F@ &1 a@ A, A AHAW, AR
frar & frgeam 1 s w7, fgegeas
F TOE & FqT AR T AT frgeary
F w{E &7 ) F g w59 § 96T 3
qIEE1 B AFifF ITFT TR 3 F qAG §
F4 g2 1 A Fezar adt wgr, IAFT AT °T
& o9 A FTATITAZ DN T q9R
¥ 9T § Ml wrEat # fregia
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qUeq § W g ARAEade &7
faar——arafoez odf & o g9 3 TTr g
F aTA oA de fear o gEt 7 e
Yo UHo & HTHT ATEAARI AT | & FAHT
qAH qEFAT g T A 7 AwACAIH AR
Arofas AT K7 AT FT fgeae A7 qres
fe=1A ¥ @ AT A8 € IHA AL
#few fofeas #r sz Y wr s &7
AY 1918 ¥ are fgew< & wwAT & wrfasw
®1aw fent a7 9g qOAT AW @ § AwAel
MR g 5% fas 3¢ qwrerarE Ao
Afed o gfran ae=it g3 &, feez@ gfar
7 fgeae A dar & sFAT | Afew wow
FrIfaee AT O AH TWTAT § | 1942
# @Y qiqq @z FFx fedwaw &
FI7Eq 7 oF qaEET T F AT | 0F
I T IART IH T A AA F T
afaa @ wa% wegw ¥ Sgawmefy o,
FEAT AT § wA A m@worey st o#
oI I+ &y #1 fFoow g ami &
qg, I wfaee wEw & 19, 9 6
Fager Tedii faana &, [T w18 aaa
agl § affer am qawe ¥, W T
qry martmer F0% a1 BT 1942 ar
wardt fmT #3mt | faedeam @ qaea
# 9gT AW F AL qE AT HOATE §
IO AL FET ATWG & AFy #1faq w9
W19 @S g & AfHA AT R wwe v
AT AGAT FT T AW FTF R/T FOOA
A STt #T F TG I FE¥ 1w A9 G |
zafan o JA-frdeY gz & fadw gw
IO IR & | ;T 7 SH-fa<ie wraat
F fgems gure &y fae F qFEAr F )
HI ST AT TAE &Y T § FIRT ARHAT
78 E 3% e T |

A @ SR AOE FFAT AEA

ag g & f& = fergeam & qo A0 A
e & fow aga guedt, wd&Et & fqg 398
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qAAZ TR THAT § 6 93 93 ITHL A
FEAT TN, T3 T FAAAT #7 2ear
FIAT, T CAET J § ITHT ZSATT FIHY |
AT *E A TA T KT A qraar e
feeg=ama & 7817 7 o aF gw g
wTEd & ; ZW FOAr O, G G FH FA
T qAFGU ® T AT qrere 12 FO9
g, T AT e &, I AT § H9 gAY
HIE FU | ST R 379G &, I 99
qF TN TEFTN ARA &, ITA AT FATH 7T
FY | AT OF TG G & Hefargss
#72T F AqE £ AR @Y aw oAy 7
TTaEt A FUST AEHT & f996 o @
1 QI AT 3 | (@Aw oy wody) AV FEAT
AT & HIAFT g AAIAT F A ALY G,
Fag gz afraw w1 Af § A 7 wee-fem
F A7 & | mfoe, sggaefE o, 7 gow
HETW " AATT gl & gfA FEAT
Stgar § 6 ag-faa 7 7 & IOw I5wx
q1=3 #) ArasIwAT & AT H TR F 2H
AT 3 239 KT AYT F0 AT TE A
AT T 2TATT g AN W 2 IART
T+ AT AAZT AqAT FT oFET B
AT FEATT F1 A aaq 7 | &
A ATAY 87 5 AT w9gL oY
ZAT AT KT 6T & 7 A9Z71 & A7F
AT TS ST L

ITET HAM & ATF AN 9T agraafc
F 1 AQ AT q1 FIF IF q99 fHHTT AR
AT F @9 g, 3T T fawreETa A
AN F QY §, T WAZAU FT INTHT,
FEHTHT I TAT TR 97 F JHT 9789
& Qa7 IAF WTETA { IN AT AAST HeAT
arEa & | T ZT wuw GO qedt
Fr qafwal 7 g6 78 Awr Wwyg o §
Fagar g 6 39 37 7 Wiae 7 T avanm
FTAT ATET & H17 39 397 | T SARAT &,
IR GH FEATATEA & | T AW 37 q97

femr G aga a3 T WAL AT 2T qfvuw |, IR AfOR A SR AL E E I AW A0

L/B(N)9RSS—1(s)
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W ® QAT AW 03 &, A A A F
qade FWAAE | TWAG ® AW AET
FTY ® GUAA AW T § AL A THAG X
£ '

W A aw | A AW

afm &% 3% wwit & fae Fafeg &
w1 & 6 9 WA 8, o aEAw &, S
wadl #1 w2 33 g, gaw o feR 9
& | T\ Ag & WO A0 E, AT TEE
& worge A §, v R W
agt we wvfem

9 A & ATH R AT WU FATA
Mg

SHRI G. K. LAKSHMANAN (Tamil
Nadu): Sir, the arrest of comrade George
Fernandes is a cowardly act unbecoming of
a Government which is a people’s Govern-
ment in this country. The railway workers
have timed this strike at s time when Par-
liament is in Session only for the reason
that Parliament can guide them and the
Government in arriving at a solution to the
problem of railway workers and other Cen-
tral Government employees. The main issue
is bonus. It is not an issue of the Congress
party saying that opposition parties have
instructed the employees to go on strike or
the opposition parties saying that the Cong-
ress wanted the strike not to be conducted.
That is not the issue. The railway employ-
¢es have certain problems, On those issue
only they are going on a strike. The main
issue before us is the bonus issue and the
grant of minimum wage. In the year 1968
the railway workers and other Central Gov-
ernment employees who were members of
the National Council, the Joint Consulita-
tive Machinery walked out of the National
Council since their demand for a minimum
wage was not accepted by the Government.
They went on strike in the vyear 1968 to
press their demand for a minimum wage.

Y
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After the 1968 token strike the Government
appointed the Third Pay Commission where-
in in the terms of reference the question
of minimum wage was not included. There-
fore. in order to get the question of mini-
mum wage included in the terms of refer-
ence of the Third Pay Commission, the
Central Government employees observed
pay-boycott and compelled the Covern-
ment to include the minimum wage ques-
tion in the terms of reference of the Third
Pay Commission. The Pay Commission,
after thtee years' deliberations, came out
with a report and fixed Rs. 314 as minimum
wage. Now, I would ask you how the de-
mand of Central Government employees
for the grant of a minimum wage is not in
order or is politically motivated. The Pay
Commission has recommended Rs. 314 as
the minimum wage. There was a dispute
and we could not come to any settlement,
The Central Government could not give
any decision. Therefore, it was referred to
the Pay Commission and the Pay Commis-
sion decided that the minimum wage should
be Rs. 314, Now the railway workers
and the Central Government employees
want that Rs. 314 which has been recom-
mended by the Pay Commission should
be given to them. TIs it politically mo-
tivated? In all other public undertakings
the minimum wage is being granted to
their employees even without the employees
going on strike or without any pay com-
mission or tribunal giving any verdict.
In the banking industry and in the Life
Insurance Corporation, the minimum wage
is granted to their employees. Why does the
Central Government employee insist that
the minimum wage should be fixed for him?
In many public undertakings minimum
wage has been fixed. The reflection of the
same i3 found in the pay of the employees
of other cadres in the Central Services.
Thus there is some satisfaction among them.
That is why the Central Government emp-
loyees including the Railway and P & T
employees who form the majority, have put
up this demand. This minimum wage is be-
ing insisted on after 25 years of indepen-
dence. We are not asking for it in the first
year of our independence. In these 25 years
of our independence, four Five Year Plans
have been implemented and we say we have

' earned profit. After 25 vears of independ-

ence this Government which is wedded to
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the principle of socialism and which has
to be a model employer for the private
sector is pot able to pay minimum wage to
its own employees.

Next is the bonus issue. The Government
of India through their then hon. Minister
of Labour, Shri Khadilkar, has said that
bonus is a deferred wage and 8.33 per cent
should be paid (o ail employees irrespective
of the fact whether the Tndustry is making a
profit or not. Now the Prime Minister of
India asks how I3 months’ pay can be paid
to the employees who work only fer 12 mon-
ths. What a change in the policy of the Go-
vernment of India within a few years! The
Government of India is the biggest employ-
er and it is my wish that they shouid
be the model employer as well because
then oaly they can bring pressure on the
private sector and ask them to pay bonus
and minimum wage to their  workers.
Therefore, may 1 appeal to the hon. Minis-
ter not to stand on prestige, to release Shri
George Fernandes and to start negotiations
and arrive at an amicable settlement? The
leader of the Dravida Munnetra Kazha-
gam, the then Chief Minister of Tamil
Nadu, the late lamented Aragnar Anna
said that as Chief Minister he had no
special prestige of his own, but the pres-
tige of the people was his prestige. There-
fore, 1 would request the hon. Minister
of Railways, Shri Mishra and the Govern-
ment of India not to take this issue as a
prestige issue for them. The question of
victor and the vanquished does not arise.
We as Indian people will be able to arrive
at proper decisions only when we do not
make this a prestige issue because these
are national issues. Jt is not that some
railwaymen are asking for more wages.
Look at the life he has to lead and the
family which is at the back of everv em-
ployee. The railway employee is not able
to feed his children with his pav. There-
fore, these should be looked at as national
issues, and these should be approached as
such. Even now there are chances of avert-
ing the impending strike. There are cer-
tain problems which may be considered
sympethetically by the Government of
India. Promotional avenues are very
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meagre io the Central Governmeut depart-

ments. These are less than 7 or 8 per cent.
This is responsible tor the discontentment
among the Central Government staff. You
will be surprised 1o know that a clerk
in the Central Services recruited as clerk
retires as clerk. How can we éxpect him
to put in his best when he is not able
to get some promotion or other in order
to meet his added family responsibilities
when he gets married and when he gets
children, etc, Promotional avenues should
be increased to at feast 25 per cent.

3 PM.

Another problem is to provide job to
the son or daughter of Central Govern-
ment employees. I do not want to press
for the dependents. but only for the son
or daughter of a Central Government em-
ployee. The son or daughter of a Central
Government emplovee should be provided
with an appointment provided he or she
has the required minimum  qualification
and they should not be made to compete
with the public. Sir. if some of these pro-
blems of the Central Government employ-
ees are solved, it may be posible to avert
the strike as these things will improve the
economic conditions of the employees. But
it is unfortunate that the honourable
Minister and the honourable Members of
the ruling party think that they alone are
the defenders of the national interests in
this country. Sir, when the issue of the
railwaymen's strike is being discussed in
both the Houses of Parliament. it is un-
fortunate that Shri Fernandes has been ar-
rested. What I would have liked the
honourable Minister to do is this: Having
discussed this issue with the Co-ordination
Committee people. having given his pro-
posals, he should have come before this
House, if his proposals had not been ac-
cepted by them, for seeking the guidance
of this House. This is what-T would have
liked him to do. But he came here and
raised so many issies and also said that
ithe doors of negotiation were open. HBut
the next day he had arrested Mr. Fernan-
des.  Therefore, what 1 sav is that the
Minister in a people’s Government should
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have held discussions with Mr. George
Fernandes and if the discussions  were
not successful, he could have placed his pro-
posals before this House. At least, Sir, this
much could have been done. He could
have come here and asked for our guidance
and we would have used our good offices
and seen to 1t that the strike was averted
and that Shri Fernandes was not arrested
and. at the same time, we could have arrived
at some arrangement and solved this national
issue 1n the proper way. However, Sir, now
an undemocratic act has been committed. Tt
looks, from the action of the Government
in arresting Mr. George Fernandes, that
the Government is not afraid of or worried
about the 15 lakhs or so of the railway
employees. They want to terrorise the en-
tire working class and they want to terro-
rise the entire working people in this coun-
try and these railway employecs are about
15 lakhs in number. The Government
seems to think like this: “The railway em-
ployees are about fifteen lakhs in number
and they went on strike and we have arrest-
ed the leader of the fifteen lakh employees.”
This seems to be their thinking. But, Sir,
this 15 not the way in which they should
approach the problem. This is a human
problem and they should approach this
problem in a human way. This strike must
be averted and then only our honourable
Minister will be applauded. He will not
be applauded if he averts the strike by
spending crores of rupees. The future his-
torians of the country, when they write
about this railway strike, should  write
“There was a big railway strike and the
then Railwav Minister, Shri L. N. Mishra,
was responsible for averting this strike, not
through bullets, but through his approach
to the problem in a human way, by under-
standing the problems of the emplovees,
and thus he averted the strike.” This is how
it should be written in the history. But
it is not going to be like that. Therefeore,
Sir, T request that the arrest of Mr. George
Fernandes must be cancelled and the nego-
tiations mnust be started immediately. Sir,
after all Mr. Frenandes also isan Indian
national and he knows the economic con-
ditions of the country and so. these prob-
lems can be solved amicably. This is my
appeal. Thank you, Sir.

[3 MAY 1974 ]
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SHRI BRAHMANANDA  PANDA
(Onssa): Mr. Deputy Chairman, Sir, it is

very difficult for a person like me, who has
dentified his life with the working class
and has a great sympathy with the working
class . . . (Interruption). If you go through
my literature and all public performance
you will see it. It is very difficult for a
person like me to tell them that what they
are going to do will be anti-national and
unpatriotic. And 1 will put forth my argu-

ments for that.

Sir, T feel sorry for Mr. Sardesai. 1 have
areat regard for him, for his understanding
of the situation, I would like to ask him
this question. In the last meeting, Mr. A, P.
Sharma was there, Parvathi Krishnan was
there, and in that meeting the minutes were
agreed to and only formal signatures were

to be taken . . . (Interruption by Shri Dwi-
jendralal Sen Gupta). Mr. Sen  Gupta,
things become inconvenient to vou, 1

would appeal 10 vou to keep quite. Now,
in this meeting, A. P. Sharma was present,
Parvathi Krishnan was there . .

SHRI NIREN GHOSH: Parvath: Krish-
nan was authorised by the Co-ordination
Committee . . .

SHRI BRAHAMANANDA PANDA: |
know the whole story. Therefore, 1 am
spealing to Mr. Cardesai. I know Mr. Niren
Ghosh, who has a blind wrath against the
Congress . (Interruprions). 1€ coal s
vashed a hundred times ‘Angara Sata
Dhoutena Malinatwa Na Jayate' it cannot
become white . . . (Interruptions).

Mr. George Fernandes had also every
ficility to come from Lucknow. If T am
correct, he was also offered a special plane
to come in the morning and sign the agreed
minutes. Before Icaving. he briefed the
Press. “This is all meaningless exercise”.
There were some clements who never want-
el a collective bargaining but they have
same deep politics behind it .

SHRT 5. G SARDESAI: How can vou
justify the arrest? '

SHRI BRAHMANANDA PANDA: 7t is
not arresting a person. it js arresting a situ-
a'ion . (Interruptions) Tt is onlv a pre-
cantionarv measure, because we have reports
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from his speeches where he actually propa-
gated violence. He said, “No train should
move” . . . (Interruptions). Mr. Sardesai
you are in bad company: you are ticked
by the vested interests and fascists,

1 would like 10 draw your alteniion to a
statemcnt made by the Minister, which is a
public document, Now, negotiations amount
to what? You come and demand something
if that is not fulfilled. you say negotiations
are stopped? Negotiations mean commng (o
a compromise. You give something: vou
ask for something and accede to something,
You cannot simply say that whatever we
demand, whatever, we want, that shouid be
acceded to by the Government. No Govern-
ment under the sun can act that way. And
if a Government does like that, I will not
call it a Government, You tell me, if this
strike materialises—I hope it will not—
What will happen? Three days ago, T was
al my home town at Behrampur, I had a
friendly rickshawala who was paddling me
to my residence. I asked him how the life
was. He told me that after the strike notice,
the price of potatoes had gone up by
50 per cent. Similarly the prices of all
perishable articles have gone up and hoard-
ing has started. (Tnterruptions) Niren Ghosh
It is not necesary that you should agree
with me. 1 have my own way of looking
at thinks. Sir, Life will become a hcil. The
entire mobility of the nation will be para-
lysed. Our factories, our plants will be crip-
pled, fertilisers would not move for our
agriculture and if the commodities cannot
move, then life will become impossible Do
vou want that for certain demands. a sec-
tion of the Government emplovees should
hold the entire nation to ransom and say:
“We will hold your ‘choti’. We demand
this. You give us or otherwise we will
spoil the whole thing”?

Why was there strike notice? Tt was cal-
culated politically Mr. Sardesai. I will ex-
pect you to stand by the millions of Indian
people instead of saying emphatically that
vou stand by the railway staff. What are
the benefits which they are getting? 4

[ RAJYA SABHA ]

railway labourer gets Rs. R per day. In
other sectors. he gets Rs. 300 or Rs, 3.50
or Rs. 375 only, At every increase of 8
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_points in price they get some increment of

Rs 10,00, Out of the Anomaly Committee
findings, they will get 12.5 crores; through
job evaluation, they will get 15 crores and
through cadre review and upgradation they
will get 12.5 crores. When all this money
is added up, they get a 40 per cent. rise as
compared to last yvear. Now, they demand
bonus. Do you mean to say that whatever
we ears from the railways is only to be
caten by the railways emplovees alone?

SHRT S, G. SARDESAI: You check the
price rise.

SHRI BRAHMANANDA PANDA: He
is not the hardest hit. Look at the common
man. Here, it is & question of collective
bargaining. What about people who have
no such advantage. What about the unorga-
nised section. Therefore, I will appeal to
you and to the railwaymen not to go ahead
with this strike. The railwayvmen are a short
sighted lot. They do not know what they
are doing. George Fernandes or his type of
people will not be able to help them. It
is not a strike to bargain for more wages
or need based wages or something like
that. It is against ovr establishment. It is
against democracy. It is against the recog-
nised and elected Government. The frustrat-
ed politicians who have lost with the people
are trying now to annoy the people and
harass the people.

Sir, 1 have one or two more points to
make. It is really unfortunate that today 1
find very little difference between the pri-
vate sector emplover and the public sector
worker. Let us be frank and sincere about
these things The private sector emplayers
try to grab as much project as possible.
Now. what is happening in the public sec-
tor? We nationalise a mill or a factory or
some such thing. Our idea is that any
factory or plant that we nationalise runs
well and makes a little more profit, and
that the profit will come to the masses.
But the employees who work there feel
that they hsve got really something snd
that any profit meant only for them, and
that they should get it. Wherever a con-
cern makes a little more money. the
people emploved there feel that that money
is for them and vot for India. This is a
wrong aftitude on the part of the employees.
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You are leaders of the working class. You
try to educated them. 1 remember one sen-
tence of Mr. Dange. He said, “The worker
must be honest in a factory. If a worker
pockets one bolt or a nut, a finished pro-
duct will be smuggled out by a big officer.”
So, if the worker has any sense of honesty,
he should first feel for whom he is working.
As we are parliamentarians, who are elect-
ed representatives here, our interest is for
the country. In the same way, whether he
is a government employee or a corporation
employee or a public sector employee, he
should feel that he is employed 1n that
particular job not for himself but for the
people. (Time Bell). 1 will just take one
-minute, Sir. I must again appeal to Mr.
Sardesai to explain to his people and see
that, come what may,—there weie many oc-
casions when you asked the Government to
do this or that—the strike does not materi-
alise. I do not know where from this sentence
was imported. I have met people. They say
that if there is going to be a strike, there
will be a social boycott of the strikers. The
barber will not attend to them; their child-
ren will not be allowed to go to school; the
shopkeeper will not give them commodities.
There will be a social boycott, Strike will
affect the commonman. He cannot live his
daily life smoothly; he cannot get his com-
modities; he has to pay more price. So,
all these difficulties will be there. My last
appeal to the Government is this. When
the Andhra agitation was going on, I had
warned the Government. The Government
might have forgotten it but I remember the
sentence. If you bow down to violence in
the streets, the time will not be far off
when you will be compelled to bow out
of the office. You have bowed down before
violence many a time, and now the strikers
threaten. Never bow down. I do not blame
Smt Parvathi Krishnan or Mr. A. P.
Sharma, but I blame the other section. They
are for violence and they will commit vio-
lence. Be prepared. Take measures so that
people will not have to suffer. And the
wheels should move so that the country
moves forward.

SHRI NIREN GHOSH: He is always
meant to hold a wrong baby.

[ 3MAY 1974 ]
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MR. DEPUTY CHAIRMAN: Now, Mr.
Thengari.

SHRI D. THENGARI (Uttar Pradesh):
Sir, before coming to the main problem,
1 take this opportunity to clarify certain
points regarding which the hon. Railway
Minister has made some wrong state-
ments. Mr. George Fernandes did not
say, as has been alleged by the Railway
Minister, that the negotiations were a
meaningless exercise. What he said was
that job evaluation, without commitment
on the part of the Government regarding
reclassification or regradation, was a
meaningless exercise—job  evaluation was
meaningless and not the negotiations. His
statement has been misrepresented by the
Minister. Whether it was done deliberately
or inadvertently, I will leave it to you for
judgment. The Minister did not tell the
truth to the House when he said, as he
meationed in his letter to Mr. Fernandes,
that the representatives of A.LR.F. had
absented themselves from the meeting on
Ist May to draw up the minutes of agree-
ment. On behalf of the action committee
of the N.C.C.R., Mr. George Fernandes
had sent Mr. Gokhale and Smt. Parvathi
Krishnan for the purpose. Both of them
attended the meeting on behalf of the en-
tire N.C.C.R. and not as representatives of
either Bharat Railway Mazdoor Sangh or
Indian Railway Workers’ Federation. The
Minister knew his position. Still he wrote
giving a different version.

Sir, a friend of mine in the trade union
field has, in his anxiety to prove that the
strike move is politically motivated, said
that the workers’ representatives did not
even know as to what was meant by
trade union activities and that they took
nearly four hours to arrive at the agreed
definition. Js it a statement of fact? The
fact is that the existing service rules have
become outdated, anachronistic and are in
some respects in  contravention of the
legitimate trade union rights. The sérvice
rules need modification. Mr. Qureshi him-
self appreciated this fact and offered to
examine the service rules in the light of
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this context and agreed to modify them
whenever they contravened the legitimate
trade union rights. This was the factor
responsible for prolonged discussion on
the point. [ am sorry to find that my trade-
unionist friend is more loyal than the De-
puty Railway Miuister himself.

Sir, there has been another case of mis-
representation also. It has been alleged
that the workers’ representatives wanted
to increase the burden on the common
man by revising the freight and fare struc-
ture. It is wrong. What all they wanted
was that concessions to big business and
monopoly houses be withdrawn.  Their
suggestion was directed against monopoly
houses and not against common man.

SEVERAL HON. MEMBERS:
hear.

Hear,

SHRI D. THENGARI: Now, regarding
the stage of negotiations: at the time when
Mr. Fernandes was arrested, negotiations
were 1n progress. Workers’ representatives
as well as Mr. Qureshi must be credited
for the spirit of mutual understanding
and accommodation. On a number of
questions agreement was arrived at. And,
in this process both Mr. Qureshi and the
N.C.C.R. representatives showed com-
mendable spirit of accommodation and
reconciliation—neither side taking a rigid
stand Victimisation, working hours, de-
casualisation of casual labour and job
evaluation—on these four points working
agreement had been arrived at. Both the
parties to negotiations adopted reasonable
and flexible attitude. On the remaining
problems, ie, on supply of subsidized
foodgrains and predominantly  financial
demands it was mutvally agreed to con-

duct negotiations on May 2. Thus the
position was that when Mr.  Fernandes
was arrested agreement was arrived on
some points. Differences were narrowed

down regarding remaining points. Nego-
tiations were to be conducted on May 2.
At such a juncture. the Government
launched this major offensive.

Then, Sir, there are certain other mis-
representations by the Government and T

[ RAJYA SABRHA ]
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also want to mention about them. Who was
cager for a negotiated settlement? Hon.
Minister has times without number ex-
pressed his eagerness in his House about
a negotiated settlement. But, at the same
time we know, Sir, that before and even
during the pendency of the negotiations
the administration caused penal transfers
and arrests of rade union workers on
railways. In fact, this should have been a
sufficient  justification for the Railway
labour leaders to discontinue talks and to
come out of negotiations. But, with great
self-restraint  thev refrained from any
such move and conducted negouations in
spite of the ungentlemanly behaviour of
the Railway Ministry. It is noteworthy,
Sir, again, my friend, Mr. Brahmananda
Panda, has talked about financial poten-
tialities and other things. But, he does
not know that in the last sitting, i.e., on
30th April, the workers’ representatives
did not take any rigid stand on
the financial demands. They did
not say that these are our demands,
these must be tulfiled. How to raise
financial resources for the same, is your
headache and not ours. This position they
did not take. On the contrary they sug-
gested that the authorities and the repre-
sentatives of labour workers should jointly
explore further availability of funds and
that this should be a joint exercise. They
expressed their  willingness to share the
responsibility of finding out finances to
meet their demands. Does this not clearly
manifest their sense of responsibility and
reasonableness? To be fair T must say
that Mr. Qureshi gave appropriate response
to this gesture of the Iabour leaders. Now,
Sir, while all these facts T am placing be-
fore the House these are by way of just
clarification because the Railway Minister
has misrepresented a number of things.

Now I must come to the main problem
which is who 15 responsible for the bresk-
down of the negotiations. Whether the
demands were justiffied or not, that ques-
tion has receded into the background; that
is not relevant just nmow but the most
relevant and pertinent  questioh now is
who is responsible for the breakdown of
the gegotiations and for this purpose it
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is necessary to state in brief how the nego-
tiations proceeded. I will not go into de-
tails but the main salient features I want
to highlight. On 27th February, as you
all know, there was a national convention
of the NCCRS in which a resolution was
passed giving a time limit up to April 10
and up till 10th April the Railway Minis-
ter made no move to contact the repre-
sentatives of the workers or even to ini-
tiate a talk about ncgotiations. 1t is true
that during this period the Minister for
Labousr. Shri Raghunatha Reddy, contacted |
the ditferent Railway umions  separately
and on 1ith April-—it was after the [0th
April— he convened a meeting of the re-
presentatives of the different upions in the
Railways as well as the central labour
organisations and, Sir. 1 must say that he
tried to understand the problem. He made
an earnest eflort to grasp the niceties and
subtlcties of the problem and made up
his mund properly on the composition of
the negotiations table, the issues for nego-
tiation and the status of the negotiators
which are the primary  prerequisites for
even the beginning of any negotiations. 1
must add here that on all these three im-
portant points the Railway Minister had
no clear idea of his own and had not
made up his mind till almost the last
phase of the negotiations. Sir, on April 11
while the Labour Mimster had conclud-
ed his talks with the workers’ represen-
tatives Mr. George Fernandes received a
Jetter from Mr.  Mishra saying that he
along with his colleagues could come for
talks as if it was a dinner party, as if with
some friends from the club he was to go
for a dinner party at Mr. Mishra’s place.
He did not specify who were to be the
parties to the negotiations.

THE MINISTER OF RAILWAYS
(SHRI L N MISHRA): You do not
know th background of it, way it was
done.

SHRI D. THENGARI: Tt is the pri-
mary prerequisite about which you did
not make up your mind or you did pot
understand your own mind  almost till
the 18th. That is my allegation; I am
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charging you that up to the 18th April
vou had not made up your mind about |
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the primary prerequisite as to the compo-
sition of the negotiations table. Then on
April 12 Mr. Mishra said that the labour
leaders could sit along with Mr. Warrior,
Member of the Railwa, Board on April
15. Now whoever comes as a negotiator
must have powers to negotiate. And April
15 had a special significance m view of
the fact that the NCCRS was to meet
again op the same date to take a decision
about the strike. So, simultaneously these
two meetings were to be held but it was

necessary that the negotiations should
not fail. The Minister should have
ensured that at least on his part there
wifl be no Jacuna. He should have

cnsured that the negotiations are at least
m the process of continuance but what
actually happened was that Mr. Warrier
was not armed with any powers for nego-
nations so that when ...

SHR1 N. G. GORAY (Maharashtra):
He was an unarmed warrior.

SHRI D. THENGARI: | have no doubt
of his ability or competence as a nego-
tiator but he was not given any powers
so that the poor fellow had to admit
that he was just a postman and not
a negotiator. This shock the confidence
of the workers in the bona fides, sincerity,
carnestness ot the Railway Minister for a
negotiated settlement and that is why on
the 15th they took a decision to go on
strike. Had Mr. Warrier been given ade-
quate powers as a negotialor there was
no occasion for the convention of the
NCCRS to take a decision about the
strike. So, Mr. Mishra is responsible for
the resolution passed on that day by the
conveation of NCCRS. Then, Sir. subse-
quently Mr. Fernandes wrote to Mr.
Mishra that he was meeting him on the
18th. (Zime bell rings). T am concluding.
I am not talking anything irrelevant. On
the 18th they met and on the 20th Mr.
Mishra appointed Mr.  Qureshi for the
purpose of negotiations. Negotiations just
commenced and . unfortunately—we are
very sorry—his father expired. He had to
go. This is understandable. Was Mr. Mishra
ignorant of the fact that, according to the
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resolution of the convention of NCCRS,

23rd was the appointed date for serving ,

strike notices? If Mr. Mishra did not
prove his bona fides and his sincerity
about a negotiated settlement, workers

would have no other alternative but fo
serve strike notices. The 21st and 22nd,
iwo important days, he lost. Actually Mr.
Fernandes requested Mr. Mishra that in
place of Mr. Qureshi he should resume
negotiations. He refused to so. Had he
resumed  negotiations there would have
been no occasion for the workers’ unions
to give strike notices. He is responsible
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for precipitating matters. Again, after the !

return of Mr. Qureshi, as 1 said earlier
and 1 need not repeat it. he picked up
the threads and conducted negotiations.
He showed a rcasonable attitude to the
workers's  representatives and they were
also reasonable, co-operative and helpful.

Differences were narrowed down, but here |

again. the same mistake as was committed
on Aprd 15, was committed partially.
When it came to financial commitments.
it was obvious that Mr. Qureshi was not
given any powers to negotiate. 1 am sure
had Mr. Quresht been given powers re-
garding financial commitments. he would
have contmued the talks ...

SHRT 1. N. MISHRA" He had all
PoOwers.

SHRI D THENGARI: ...in a satis-
factory manner. But he was not given

the powers and that is why he had to
sav that he could not even clearly and
categorically state whether this was a mat
ter of principle or finance At a later
stage when Mr Mishra intervened, he in-
vited the labour leaders or the action
committee of the NCCRS on Mav 2 for
negotiations Tn the meanwhile. in the
carly hours of May 2 Mr. Fernandes was
arrested The whale history of the nego-
tiations clearlv proves that there was
either lack of earnestpess on the part of
Mr. Mishra or lack of efficiency” on the
part of Mr, Mishra and if Mr. Mishra’s
acts of commission and omissidbn  are
owned by the ruling party. T must tell
our friends that side that histarv  will
have to record that qreat prohlems came
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to them for solutions, but they did not
deal with them greatly. Thank you.

SHRI SARDAR AMIJAD ALI: Sir, it
is in a very precarious situation in which
we have to take part in this debate. Of
course, I am thankful to my hon. friend,
Mr. Sardesai, who has given an opportu-
nity to this House of Elders to express
their views on the threatened strike as
well as the attitude of the Government
after they have taken into custody Mr.
George Fernandes. leader of the railway
employees.

[The Vice-Chairman,
swami) i the chair).

(Shri 5. S. Mari-

I have every support and sympathy for
the working-class movement in the coun-
trv. That is why in my heart of hearts
I believe that if any man, who gives lead-
ership to the working-class  movement
and while negotiations are going on, is
taken into custody, it cannol be praised
very much. At the same time, I do not
have any hesttation to say that the man
who gives leadership to the working-class
movement in the country makes a state-
ment on the 23rd and 24th March. In
Cakutta as Mr. George Fernandes made
a statement while he was addressing the
railway workers in Calcutta, After they
have served the notice ©of strike, he has
incited the working-class, the railway em-
plovees cven to fight the Border Security
Force and the military personnel if they
came to give protection to railway pro-
perty which 1s the national property of the
country. Having every support and sympathy
for the leaders of the working class move-
ment, I cannot lend my support to any mian,
whatever might be his position with re-
gard to any movement in this country; I
cannot extent my approbation to one who
excites people to chaos. loot, plunder and
destruction of the national property.
Therefore, if any man has made such an
incitement to the people so as to cause
the destruction of the national property,
wealth and resources of the countrv and
if this Government has taken the attitude
of throwing him into the prison, 1 believe
that the Government has done a very wise

.
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act. (Interruptions). X you have read the |
Hindustan Times today, then it is there, ‘
and you read any other paper of Calcutta, |
of 23rd, 24th and 25th March, and you |
will find his statement. (Interruption). 1|
know that some senior leaders of this
country want to keep their eyes shut to
the activities which are being done in the 1
name of democracy in this country in
order that there should be chaos, confu-
sion and disaster all over the country. I
have cvery respect to elderly leaders but ‘

as a young man of this country, with !
mv blood  Dboiling, I cannot give
my support to such people who want

total chaos and confusion to be created
in the country. While people are striving
very much to come out of the
problems that face them, the pro-
blems of the multitudes of my nation. it

appears to me something fantastic and
something  hyprocritical. While Mr.
Sardesai was saying that the entire 33

million people of this country will be with
the strikers. I do not know if he thought
that the entire 550 million people of this
country will be the strikers. They might
have included the burglars, the dacoits,
the anti-social elements, the non-democrats
and the thieves, everyone. God forbid,
wo do not want to include them. My {riend,
Mr. Sardesai, has never spoken against
those people who split the working class
unity. It really gives me pain—while they
say that they are very much for the unity
of the working classes, may I ask and pose
a question to him? Why have you formed
another Federation of the Railwaymen
under the Chairmanship of Mr. Dange?
Mr. Niren Ghosh, the most noble, little
man of this House, of this floor, every
now and then jumps up and savs that he
is very much for the working class people,
their unitv. May T ask him why in 1969
after having had vour differences of opi-
nion with the Communist Party of India,
vou broke awav from the AITUC and
formed the CITU? Is it the way that the
Members are showing to the country that
they are verv much for the working class
unity? Yes, if this Government has done
anvthing anti-labour. anything against the
working-class movement, let the curse of

1974 ]
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the working class peeple come upon them
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1 believe that I am  entrusted with the
responsibility of speaking on behalf of the
very poor and poverty-striken people of
my country. I say and I warn them, for
heaven’s sake, do not allow any opportu-
nity to these organised people of this
country to ransack the total ecoromy in
the name of democracy. 1 do not know if
there is any nation which has witnessed
that a handful of people can exploit the

[ total economy to the total defriment of

the country. It is unfortunate ihat we
people, having branded ourselves with
deals of progressivism--as some of
my awn party men were doing vesterday—
do not dare to speak a few words against
the atrocities which are being done by the
organised movement. by organised hooli-
gans. who do these things in the name of
trade unionism. I say it because of my
attitude towards the working class. Let it
be known to this honourable House—I
am also associated very much with the
movement of the working class, T am
also associated, in my own humble way,
with the trade union movement in Calcutta:
in some sections of the Government and of
the public sector undertakings. I am asso-
ciated with the working class movement.
I will never allow my people to go on
ransacking the total cconomy to the total
detriment of the poor people. Sir, they
have placed a charter of demands for 75
per cent. wage increase. May I ask if this
country is ready to afford Rs. 500 crores
even if it is made available to them?
Would my friends opposite consider what
general reaction it would make in other
sectors of our life? Already we know that
some sort of agitation is going on in the

-Post & Telegraph Department saying that

it some demands on the part of the rail-
way emplovees are met, in that event
their demands will also have to be taken
up I a sum of Rs 3500 crores is to be
given only to the handful of people—I
believe the railway employees do not cons-
titute more than .5 per cent. of the total
population—what will happen to the na-
tton? Can these hapdful of people. a
small percentage of the total population,
take the lion’s share of the nation’s
economy for their benefit? And if
this Government at the moment has taken



ixs e, Diarassivn
this rigid attitude, I do not think it can be
called a fascist attitude. This attitude has
been adopted after taking into account
the total welfare of the poverty-stricken
people of this country. 1 very much ap-
preciate the stand of the Government at
this particular moment.

Sir, the Opposition says that the whole

[ RAIVA SABRA}

'

working class is with them. May 1 say

that only a few days back we had a strike
by the locomen? Do you know what vanda-
lism was done in the name of strike? All
sorts of atrocities were committed against
those who wanted to join their offices.
Even the womenfolk of such workers were
put to torture. About this there is infor-
mation available with the Railway Minis-
try. While the Railway Minister gives his
reply I will request him to refer to this
thing also.

Sir, I shall not take much of your time.
I would simply say that the whole nation’s
economy is on the verge of peril, on the

verge of total destruction. I can under- |

stand the workers have to bargain some-
thing with the Government, But if the

bargaining point goes to total destruction |

ol the national economy, no government
can remain a silent spectator. Therefore,
I will urge upon hon’ble friends opposite
lo consider the situation. We have a de-
mocracy. The Government does not want
to be fascist in its approach. They do not
want to exert their opinion in a form
as fascist Government does. Any action
forced on the part of the Government
should not be called fascist by the Oppo-
sition therefore, even if this arrest was
done, it cannot mean total annhilation of
the working class movement of the
country. If this arrest has been made
this has been made quite in a justified
way because it was Mr. George Fernan-
des who was inciting these people to go
whole hog with the fight against the Gov-
ernment and to destroy railway proper-
ties which we cannot repair or replace.

SHRI NIREN GHOSH: No.

SHRI SARDAR AMIJAD ALI: Yes,
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the hon’ble Minister to see that anyhow
this strike should be averted. Of course,
if there is some such demand on the part
of the employees which it is possible to
accede it should be for the Government
to take note of so that the railway em-
ployees are made amenable and under-
standable. Next, even if the strike notice
is there they should negotiate with the
employees’ representatives. The Govern-

{ ment should pursue the negotiations in all

sincerity so that the strike is averted.

ft = frme (sa< ﬂ‘éﬂ') I9-
AATEALT AR, &9 30+ 5 & 99
REE T ARA B FE, X I@ q@ A
forraa & fF v v o9T § 513 iy frsy oY
3 99 fgvna & ary 7@ 17 *) e fyw fran
f st fregafent g€ & 57 sow A g &
I Fide & g2 & 7 Afm, 7w A
F ATAVE FANT FEA gAY AR fedy
fafrezr ama & T o7 awr B ™
T o7 Fifesy 7 A frar | &y qaa
TUF T FT aFErs gy & f 7 Y

- grAd 1§, v gl ade g, &faw

TF ST AT A1 CETS OF g &
A T AT g@TE | HwA, § myoey
ez A FAT ATEAT g fw arg ATrET
T R

o, 370 aa a5 7 & fregarfai
g 9T fsr o FE—ITF T Fqd
BT —fF ST qrgy F1 0% & &
udtege a1 fF Fmifausg smare w@ a?
F dzaa & fe Fc;ﬁﬁ? g =g, &

|3;!WWTE*I‘WH$T,3WH i1
| A WY Fg @ 9, W AR S HHeTE gy

ATgT 7 FgN, FAFTT § IAAYT oAy F0E
1= g€ At | & ST WgAT § < o IANY
= ge off amAem &, aY g g
freoare a0t 7Y fRar AT 7 A W F0S
qEAT Y AT F@T £ IS q19 F4

LS gwedt Wy &, W feaar aer st

that is what I say. I would only request :
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g} \ Efma"- q‘g % f‘* qg qAFT E-a“r { say whatever he wants to say.

w1 W FTT R A AAT IT & AT
LT FEA AMfauEE ® FF HY FT
faar gar fet frewardy £ g q waE
qqd AL AT | AW AT S AL @I
fie wrzw fafeezT arfgar o9 $ow
g1 ggm #% fafreed &1 faedy fomdt
f SrFmad 99 & & | § Ay araw
@i g | s fafet 7 f4zdt 7 fagt |
g1 T she would not have been worth
the post that she is holding. *W7, FIE
naAdeE ff FIEETT F FT o) AT Y 98
- gy faaedY waAyee gnl, afe fa
A, § H3F T FFAT AEGATE, T AR £
% ANIUIA FT STTH @I 4T AT HATIH]
frwarfar &di a0 wfgg of | &
AAY g A A W gfawrd F@rg S
AT ITFTAGT  FH(Teg a6 AR ATHT
#1, dfwT amfaoaa & zrgn # fireganfo
FET qEY AT TG T

o, ok g o q@ fawmw g !
q# awar & 5 o a9t @iswiz & famsy
ATEH F(HT FT AT AL TAT T HTIHY
wide & fogarfaat gg, & smaan =mgar
g fi &fto fo Ardo &7 715 ofie a7 7w
a% fIieaIe gur & a1 adt ? 6E W
g 1 3R & fr woR e, I W@y
B a1 TFq &1, Ig I ey T g fE
HTIFT i3 NS Ao fro ;Mo F ATY fagx
A¢ | TA W I@ A aFAE g 6 A=
agi ot fefesfadomm fear | A Gt
INTE AIRH FT THIT AT o o ATEo
& A AT FE THST

DR. V. A. SEYID MUHAMMAD

(Kerala): May 1 ask one question, one
clarification?

SHRI NAWAL KISHORE:
yielding. Lt me finish.

THE VICE-CHAIRMAN (SHRI S. S.
MARISWAMI): Order, please. Let him

I am not

DR. V. A. SEYID MUHAMMAD: You
are talking about negotiations. What was
George Fernandes doing at one O’clock
early in the morning in Lucknow when
negotiations were going on in Dethi?

THE VICE-CHAIRMAN (SHRI S. S.
MARISWAMY): Order, please. He is not
yielding. Do not interrupt him.

o 7w fooie : qF fow zTag g fR
dar aY =g & e gt @ dYo dvo mro
Hig 78T W & 37 90T IIAT § FW
T IUT IART q3AE & 7 qFHo THo
fa & arq, a0 W g & dw
sreAr fawgare &, @o qTo oo FT A
fregrz A gy, ? ot F fasw oft 97 e
femrar a@ar g, 99 FHET H w@rEF
gs ot oo oY fegwwa & A wwr av R
ga frqarey gfrda FY Forame T
G 1 AT wed Fwgr 9r fasr o, s
o gRos fRar &Y uF §7 91w foogwe
ZRT WYX gEATH gAY, SHFT AT JF
FI QWA | SH q9T T qQ HITHT A9
qus | AEI ATS ST HATAY, ET F ;s
i, aafaat a1 w3 9 § AR S T
T ag gt F qrod awA gqAr a
AECHE O

& m, g8 17 W B g |
FE ATGATE | o 4 Fy feafa ag &
fir 100 FUB & mius AR e
g1 110FAT T U« §-FfAwT v
o 1 o F@ 93 @9 9@ |
gAR T oY L F 7y fHad 9@y
qit ITEFT A & A1FA, IqQ FAG 80
FAT T FT JAT Jg AEAT | A &1
oAt gfaar ag & f oA #9009 w0
aft fer@ am et € & foser S &
78 I A AET FE 5 ITHT I Ay IS
qG WY A, grenfE ITR1 AT qW
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Fg arfed oft | SRR g w5 N | fF A7 v wEr av f AT e 2w EmaTa
FAN WARF AR A fooy FT @ g, | &1 wFw@r v F fre gasn fofie
gaFr fodl o % 91K 39 59 a1t F | U ARAIE
faT ®r M7 frgar M ew o F
gat g9, g AT ¥ A9 v AR
TH AW R TAAT TS AT WTAATE 125 on \

- - N jectives that can be used, I will use all
FOT +7F FATFATH qa9= | off Ewfoz of them. In the words of Shri Bhupesh
éz | 212 Fg w0 F A0 g AN 0 Gupta 1 can also say that the way they
7 e aw a e | S o et e i
136 FUT w7 4% 9347 7 HT I7 AVE meet this challenge.
] AT AAT B A A1 F0F 500
FAT TIOT AF FT L [T ATATE | AT H
7g FgAT AEAT E——FF 77 FW wgr AW
IR 1 zH AW F Foggw gady #fem-
AT I GFT A 7 AE § 150F9%
&7d wt @At wTAAAT | AN HGA gfFqen
g2 fx 60 @z § s @mr qrad
AEA & A9 AT A ET @ &
1967-68 % Ui % HqrgTe 9w 57 7@z
W qref ArEA a7 faeadt w1 @ 90
1965-66 T fvZ & 7FAT 10 & 15
gfema A1 0F 9, ATREH § 6 TqATH
R @91 AR FIAER F o+ «fy arfon
St Fog sgrarf® 10 § 15 afqew AW
oF & v 20941 wlafzw & samer @=y
7 7 aFF § | TF g7% AT 3w v 7 | SHRI BHUPESH GUPTA: The ho-
o g5 £y o e s feer | DUl e Voo
FATH %’T-—FWTWW@%I AU HATH | an occasion for him to praise his Indira
g Tg AT AHY W’Eﬁ%ﬁ‘ﬁ?gﬁ%‘ gyfigr | Gandhi and 2all of you.
e ® fagaT® 4 ITAT 2 | AT §T AW | SHRI NAWAL KISHORE: Thank you;
s & i fagre Wi aorra & awit gy | don't be jealous of it :
ARA &1 g &) @ femaE, | s off 3w T @ aw 1 e
FIFIALRE F1 @F fFIT qU, d@dft | w7 57 aQFT FAW F@ g, THIEMT
g€ FwdAl ;Y TF wqw AR FHRER ) qogd & faeme @ feT wew Amw
FTAITET T FAIT TF GEAAT AT | §F | GAIHOTA FEf @ A | AR ACF A
qG & I AW A7 w1 AT off AT §W | w7 ¥ E FF a8 UF aga a9 qiew #
wES & AT AW RN qWFE T | A aroea qwar ;i 7 § ggard §
qHT T AT qE A A g W | 47 9 ¥
& dar @ ‘T%%HEWH’E’T gt TF §3¥ “Some of the Communist-led unions,
B RTAME A AL AR A UT AT FEY il particularly in the vital coal-steel belt

I take it as anti-national. I take it as
unpatriotic. 1 take it as counter-revolu-
tionary. I take it as sedition. All the ad-

FT g7 o guAg qAT § IqAET {1
gl Y & fF o FEEAT £ ggAA BN
LT AT, AT AT aEE AW 4 TR FEH
| &Y AL A /I AT | AT OF F AT IAR
| Wy e Ay wi EAr A1 q2 fEar
AT | T AHRT GRS ITHT TG 997 R
F——aerq ofafy E 1 A F 1 wgAT ATRAT
g fF 1 off aes F7A7 8, s A |dn
FCar g o g rew st 3w oA &
TA F1 KT F1 AZ F@ g ¢ Foaar
FE AT §2, 3T A T F1 FI]
FT@IE | 1 30 IfFawi 7 ag Fear fran
2 for 7o Au # fgewr 7 7, 9 fre @
Hr Ft faFma Far £ 1 {Interruptions)
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of Bihar and Bengal went further and

raised the slogan, “Cripple the railways

to cripple the Centre.”

W1 ArE 8, I 7 qaAe § IAH
a7z F7 3y arfw §2o THARE SIS YA |
wad difes ag g # aga oW a1 f=
gfrdt ot efra & 9@ #@rd, e
oT &fTe FT AgAT T AT N

Now I have come to know as to what is
the exact shape of this unity and struggle.

F34rE grga 7 Fg71 {5 Fwal @ @R
# e frasT g | Atus g 9
Mfarz qgw | 399 9 Fgr v @1 &
HAT JIOHT A0 F T g av W &
@A & faa1 g4 2 §war g WifE Ie-
99 wer § IAw-—<ge fwogwE, d@toa
Feafeqmq, qeeT TEEE, JATE TNF
FTWEAH A6 (7 AAf@E HT

SHRI BHUPESH GUPTA: And Morar-
ji Desai.

SHRY NAWAL KISHORE: He is a
phobia with you.

sm, TMaE FISTT | TR 9™
Y §—wmifarzy, gART . .

ot ot Yag (gicamon): wifaees

At 7w fReiR (I 93T) : wifawew
sIAe, & FgAT ARATE ¢ AT F qIM
f& Fmal & sg7 A aga 99 Fvda e
At wie arfedt 92 § fegiv = fa=
WEFFULE | IqE IOEA 928, IqG
ZAGANA qAT &, FAT T IR | TH
AE a1 A AW S & FE 2 fF 9
FLAT qEQ ITH AE & Fgq & AW |
A ag F TAT qifasr  ag wak /7
qUH & 980 1T | H 099 eq gIRATE
FZAT AEAT § AR A Tw feT @
T FY Farar 97 Igar § 7 a7 w s
A g an fergeam & fd, 994 55 709
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 fF s 3w IME &, 9A RqArd A as

qTE HIZHT 55 FAUS F7 foreeaiy qq1g At
FLEEA | AW & WY qg7 fF qe
A #g7 f& g0 TR 78} FG, ATEo TTo

| 2 o0 HYo Tl & f gw Tz AL FET |

g gt & & & q9T qar gan g, Afew
et oY o 1 ferqram & A W
T TGN ATEA | AT AAA FY WA
F HET GHT AT Y 5w § off 97 Ay
&g N swanFram & fad gow
A FT UF-UF FIQ Jq |

ifgT & & qF arq Fga1 Igar g fasw
st & 1 gfeaw dar wEm A1 T8
femfcdl ot g8 &1 oo wHEA
TAE X A § | AVAR FEAT  ATE,
IEHIGEE TIIEE FH F AMq & | qa9
YT a1 g § {6 Aoy Amaw a9 Qi
TS| F TFART AT §, T A
FgAr =1rfEd |

i, o a9t fmfiare a1 1 IwR 42
7 felt alm 1 aga dver | o9 forwrad
FY 7L J19 F 90 a1 Ig1 Fgr 5 § gAar
q1 f& FaT @gE I FAWIC IET &
g ITH ®B AWSET AT AT, AR
ar gw g afgd  faw ot F fewa
feard, 7@ @l gE, 7k & gmr feaen
fevwa feamed, sow qF o+ 21 A
Y SAEa fewres wvod Ay 2, 98 a1 a9
g1 SaE fogaa € ag ot @, /e
f6T st § 56 FAOT gAML Y foeesr
AT TEA | T TZ T€ FIAT FI
fF qga@ a1 Afoueeg & afd @Es
FAFA I, AfFT AT wEF FErL QN
g ofY fgema & At @t gwmaen Hifag
ML AT IH AT G A4 AT T A Fegv
HEHT LT, 7 g AR @, 5% F9ma
BT, FFHISA R W CATFH] v |
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st AFTEiT anht (IWT qqW) A A
#ar g & wargs agi g |

It is just a threat.

SHR1 BHUPESH GUPTA:
want to add to the ‘himmat’?

Do you

ot Qo Yo FAKUT : (TETI)
fgeaa 1
4 p.m.

THE VICE-CHAIRMAN (SHRI S. S.
MARISWAMY): Yes, Mr. Kulkarni.

SHRI A. G. KULKARNI: Sir...
SHRI BHUPESH GUPTA: Mr. Kulkarni,

you speak  with “‘himmat” now... You
seem to have it.
SHRI NIREN GHOSH: He is a co-

operative magnate and he can speak with
“himmat”,

SHRI A. G. KULKARNI: Mr. Ghosh,
you are a destroyer of all things. Sir, I
take the discussion on the railway strike
and the arrest of Mr. George Fernandes
to be very serious. These are important
matters and in the House here a lot of
attention is being focussed on the impli-
cations of the strike and the effect of the
strike on the economy of the country. I
agree with some of my colleagues here
who said that the arrest of Mr. Fernandes
was necessitated because the Government
had some information which we are not
in possession of. So, we cannot denounce
the Government'’s action and it is because
we are not in the know of essential mate-
rial and other vital facts which the ho-
nourable Railway Minister or the Home
Minister might have had in  possession.
But, by and large, as has been mentioned
by my colleagues here, if you would have
gone through the speeches of Mr. Fernan-
des and noted the tenor of his speeches,
you will find that he was speaking in such
a way which gave the impression that he
was while adopting a give-and-take atti-
tude, he was trying to create an impression
that the negotiations were going to fail
and the Government was not sincere and
the railwaymen must be ready for a strike.

[ RAJYA SABHA ]

It would appear that he was using a pro-
L/B(N)9RSS—81
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vocative language. Sir, this type of atti-
tude does not pay ultimately and that is
why his speeches anywhere in the country,
whether in Calcutta or in Lucknow or in
Delhi, or his interviews, wherever they
have been, have been provocative to the ex-
tent that the Government has taken now this
risk in arrest of Mr. Fernandes. Sir, I
look at it from a different angfc. Suppose
the Government if as advised by friends
here that it should not have taken this
step, but it should have carried on the
negotiations and if he had not come for
the negotiations, the government could
have taken this step. However while in
possession of intelligent report which in-
dicate a dangerous posture the Govt. would
have been charged with some sabotage
takes place on the 1st May, he was to have
come for the negotiations and he did not
come and the negotiations were to be
held for signing of the minutes or for con-
firming the minutes. He could have and
should have come, but he did not come.
Then, Sir, it is said that the whole approach
of Mr. Fernandes was not helpful at the
negotiating table. It has also been men-
tioned by some Members on the Opposi-
tion side that the Congress Party is an
anti-people party and  anti-working-class
party. Nothing of that kind is remotedly
true. The Congress Party has also deep
feelings about the rights of the working
class and it has at all times been helped
Trade Union movement. But I would only
like to plead with my colleagues on the
Opposition benches that this is not the
time to take any risk and it is because a
single mistake or the  slightest mistake
somewhere now will drive the country
into a catastrophe. Now, Sir, food is not
moving from Punjab to the  Southern
States and coal is not being moved from
the Eastern side to the Western and the
Southern side. So, food production, power
and all types of industrial production will
be stopped by any hasty action and that
is why 1 want to plead with the Opposi-
tion people that they have to find a way
out whereby honourable negotiations will
start again. 1 would also like to request
the honourable Minister, Shri Mishra, not
to stand on prestige. Without standing on
prestige, he should start negotiations, if
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there are any chances and if there are
any opportunities to do so, and the nego-
tiations must be started immediately. He
should go all out to find a way out.

SHRI S. G. SARDESAI: He must re-
lease all the arrested leaders.

SHRI A G. KULKARNI: Mr. Sarde-
sai, about the release of all the arrested
leaders, are you going to take the respon-
sibility for any acts of sabotage that might
be there? If you are going to take the
responsibility for this, then we would
also request our party and our Govern-
ment to do that. But, unless this guaran-
tee 1s properly executed, how can they
be released?

SHRI S. G. SARDESAI: I have with
me the Resolution of the Central Co-ordi-
nation Committee, denouncing sabotage;
they are opposed to sabotage. This Reso-
lution is with me. ..

SHR1 CHANDRA SHEKHAR (Uttar
Pradesh): He has asked you a pointed
question: Is your party in a position to
guarantee that there will be no sabotage
during the strike period if all the leaders
are released? Unless and until you are
going to give such a guarantee, no mem-
ber of the Congress party can ask the
Government to release all the leaders...
(Interruptions).

SHRI S.G. SARDESAY: You have asked
a very correct question. My reply is that
even Mahatma Gandhi could not guaran-
tee that there will be no violence in the
freedom  movement . . . (Interruptions).
Mahatma Gandhi exerted every nerve.

SHRT BIPINPAL DAS (Assam): For
your information, I would like to tell you
of one single instance. For one single in-
cident of violence in Chauri Chaura he
withdrew the whole movement in 1921....
(Interruptions).

SHRI S. G. SARDESAI: The point is
that your party will strain every nerve
against sabotage. But I cannot give ary
guarantee . . . (Interruptions).

SHRI CHANDRA SHEKHAR: Unfor-

nately, you are a small fry in the whole
movement ..
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SHRI S. G. SARDESAI: Nobody can
give a guarantee . . . (Itnerruptions).

THE VICE-CHAIRMAN (SHRI S. S.
MARISWAMY): Order, order...

SHR1I BHUPESH GUPTA: May 1 put
a question to Mr. Chandra Shekhar?
Who has given him the guarantee that
those who have been arrested are none but
saboteurs?

SHRI CHANDRA SHEKHAR:  That
is not the question, Mr. Vice-Chairman.
As my friend, Mr. Kulkarni, said, we are
not in possession of all the information
about the activities of the strike leaders.
The Government might have got certain
information and they have taken action.
We are not in a position to condemn that
action until and unless we are sure about
the bona fides of the strike leaders that
they are not going to resort to sabotage,
as has happened in the case of locomen’s
strike period, when all types of sabotage
activities were resorted to by your party,
Mr. Bhupesh Gupta and Mr. Sardesai,
and nobody came to the rescue of the
Government, Even today, when I was not
present in the House in the morning,, you
condemned a very respectable Congress
leader, Mr Kishori Lal of the Delhi
Municipal Corporation. You said, Mr.
Bhupesh Gupta, that he was leading 3000
eoondas. Kishori Lal is one of the most
active leaders of the working class...
(Interruptions). 1f anybody does not sup-
port your party, if anybody does not ditto
your line, he becomes a reactionary, he
becomes a goonda, he becomes anti na-
tional. This is the position. . . . (Inferrup-
tions).

THE VICE-CHAIRMAN (SHRT S. S.
MARISWAMY): T am not going to allow
all these things to go on......

SHRI CHANDRA SHEKHAR: You go
on inciting people to go on strike. and
when you are in trouble you expect us
to help you? . .. (Interruptions). Before in-
citing people for strike, none of vour
leaders came to us to take advice. Now
when you are in trouble, you have no
mofal tight or ethical right to ask us for
help . . (Interruptions).
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SHRI BHUPESH GUPTA:  Needless
to say all these things. If you think
you must come down heavily on strikers. .
(Interruptions).

SHRI CHANDRA SHEKHAR: It is
for the Government and for the people to
decide. But before resorting to strike,
none of you ever cared to come to us.
Now when you are in trouble you want
that we should support you. This is not
going to happen....

THE VICE-CHAIRMAN (SHRI S S.
MARISWAMG): Mr. Kulkarni.

SHRI A. G. KULKARNI: The point
that 1 was making is that the Government
is responsible for law and order and for
the welfare of the population. You do not
take it that the railway  workers only
constitute the population in this country.
There are so many other poor people who
are in need of social services. And the
railway men are going to toreaten
it.  That is why this point comes in
Sir, I am not one with my friend, Mr.
Krishan Kant also, when he said that
the Government action is lunatic. It is
totally wrong. It is absolutely unfair on
the part of any of my colleagues to cri-
ticise the Government The Government
is taking all the steps in the interest of
the people at large and not in the interest
of one or two or three union. (/nterrup-
tions). You do not know what you talk.
Your C.P.M. party is the most outrageous
party in this country.

THE VICE-CHAIRMAN (SHRI S. S.
MARISWAMY): Half of the trouble will
be over if you address me.

SHRT A. G. KULKARNI: How can I
look at you when he is looking at me?

SHR!I NIREN GHOSH: He has gone
berserk. What can I do?

SHRI CHANDRA SHEKHAR: Mr.
Kulkarni and Mr. Niren Ghosh upon 2
is equal to an average man.

SHRI BHUPESH GUPTA: Mr.
Kulkarni is lovely to look at even when
Mr. Chanda Shekhar looks at him.
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SHRI A. G. KUILLKARNI: I was mak-
that | wg the point about the  Government’s

responsibility. I was all along appealing
to the friends of the Opposition to look
at it in this perspective. When I ask Mr.,
Mishra noi to stand on prestige, I am also
asking Mr. Sardesai or Mr. Rabi Ray that
they should also not stand on  prestige
and go to the negotiation table. The peo-
ple in this country will appreciate your
gesture and say that here is a very res-
ponsible working class representative or
leader who, even though he feels insulted,
is coming to the table and starting nego-
tiations.

I would only make two or three points.
Having said this, I would also request
Mr. Mishra to look at it from a different
angle. As you know, this Railwaymen
started represently with the announcerment
of the bonus formula. Bonus formula is
a defective formula whosoever has ini-
tiated it. It has no logic. . According to
Mr. Nawal Kishore, it will cost 500 crores
of rupees or 300 crores of rupees. MTr.
Sardesai said that they were prepared to
find out how the resources could be gene-
rated. This is to be beliecved then union
would have co-operated in better manner.
If they are prepared to find out the pub-
lic sector through workers’ participation
and co-operation, there results do not
prove present attitude.

There is another very valid point which
was made by my friend, Mr. Nawal Ki-
shore and which was drowned in the dis-
cussions. The point is that it is not that
Mr. Mishra can do something or the other
people can do something. The Prime Mi-
nister and the Government have to take
a really national attitude as regards the
national wage policy. Here is a Working
class which is asking for some increments.
I understand it. They say that the prices
have risen. But you must have some ra-
tional policy for the organised sector as
well as the unorganised sector in the rural
areas. I would appeal to Mr. Sardesai that
there are people in the rural areas who
get much less than what vou are getting.
At least, a member of your organisation
is getting Rs. 500 per month while TVth
class rural labour gets Rs. 50 per
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month. What I am suggesting is
that the Prime Minister should take *

some steps now. We are going too far now.
The threatened railway strike is an eye-
opener to the Government as well as to
the trade unions. You should come to the
negotiating table whether on the national
wage policy or the employer’s profits. Even
the Government must take political cou-
rage to see that the excess profits are freez-
ed, the assets are not increased, and the
whole production, the cream of the pro-
duction, is distributed on an equitable
basis. Ultimately, there hes the strength
of the nation and not in the bickerings
for this purpose or that purpose.

THE VICE-CHAIRMAN (SHRI S. S.
MARISWAMY): Before T call Mr. Rabi
Ray, I want to tell the hon. Members that
there are 8 more speakers on the list. I
would, therefore, request the hon. Members
to confine their speeches to ten minutes
and not more than that.

St T T (SThAr) ¢ aRE Aud
qrgd, frw 91 93X g7 TEE FX @ § S9
qY TEH A& FH & UgA § A% FI IATAT
AT §, 9 A9 fF grgm wv g
QI AT &1 ga6T a7 948 A Fr9 g
FT ATSHY AVl T &, TAFT TG qaT 7 (5%
AAT F AT FW & o STodr § srear
FHG § AT TS | GY IR WO F
FIT SATET GAFHT FEAT TET B |

JqgaTeRet ofY, Sq g9 AW & awA
4—6 g7 T UF eaTT R FT garA
AT I GHA AT FLI qAT FLAT AR
AT qEY ¥, UHo UHo A qEga §, a5 5q
HTA | TgAT 1T T FHAT@T FY ggarer
% fawfas &, & oo arg e swEan
g Usto Ao Tt Sy &7 ag- Fgr a1 fF
AW B FW UIT T HIT GET &
qra IET qARA g1 qEay §
qER ® Frada 7' 9 39 T 7
qMforuds daadz ®Y quE & ST
g% a1 & N AT gAR A & 59H

-

R A & Fgay A § |

[ 3MAY 1974 ]

under Rule 176 200

IYHWTETET HEIEH, A GLAIeE A &
I AFGA F AT & AT IAD ATETAT
F AR THo TAo fAsy Y fF AV §, 37 AL
¥ gH qa & 9na 5 gad g
TTAATT &7 Fea< § AMIIUEE JadAnz &
A faaaa 71 =W, w1 qrfrearg
& 99 & A AR & gH 9q1 =71 o St
GATSH AASAT @ Hed Al FEu
fafa argm & A A & &F AwAl WA
#79 agd § wg fae o fF 3 599 giw
F2d T AUS KT GEAEE A9 % AU
gae. & Fwow qfearded 9@ § o9w-
gL ST FT eI GAAT AEAT § | T
qiel # UF qE€0 SN GEARSE & arg
WY aTa=Na F@ ata & f gaaT o gwaen
8 Ig guy Amfauaw § aeaan 1
# HE FEATAEATE DA AECAT Frar
g1 Ug WEU JIdE, WL THo TAo
frsr arge o @A, 6 S AT A
§ fazam F3d § 7 9 g fF Ao
F1 ggaI® F  F7 gwfag  wiwR
2, dfafere gy, 09 & G @
wAd & & S g9 Anfaeem awwd @
S q9 AR HT GIATA FT TIF AT
&2, % faamm e FTUAd § 0 A Fgar
qTEAT AT, AT qAFG F TIF A I 78
ST &t fores a1 F 9T £ FEr A7 T
& | AT S GEAREY & @A 7 AAR
F O 1R dqq g 7 w1 S fgemw
FE &9 fawaar & | JN wETRE
F 50 AT FT AR UwAfaw, faawt
faafy < &, AR SUHT ITT gU FAT F
Fg qFaTe 5 o B fgar a7 faam
F@ & ! FUE 90 FO9F AH A JET
FrgaT g o 78 a8 oIt AT g, foregia
|9 1955, 99 fF =7 F7 g@T g arar
a1, fasaa s A a1, I qE @ g
F AT FH FILTF FIT HST BT AT
[T g% TR A AR A AT
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AT F AT F TIW WA AT T ATS H
Iy qFTEIETE | AR 97 7 41T I3T
M do TATZTATA ATE FT AF AT HY
AR AT oS oY B fergeama & o Ao
# aR #uF G e & wuw HA
F 5F qE FT AUMSE TGN FgAT TTEQ
a7 | Y A § A FgAr =vear § fF
S FEAred fres 20 19 § I & OF
qWg Fard H forar A ara wwaiedy
F AT § TIAT g3, SUA SR fgedr
faar siie 3 qfew & g =N
FIATSY A 9T F €T @ A § |
fredt 6 AAA FIgA ST IA% T F T
fr s gue afew & s w9 4 qfaw
g% X Mfaar o 7ong dfFT s"E
FSY ST 3T 8T ALY IsrAT ;T A% fIwer
FoaaE Ad 20-22f@ aF @ @
THARFTAIAEHE, ITh FILCATHEATE
g AiweT @At SEM 4 a@ w0
st g faar ar foms &1 udo THo
fasy Tt Sfera w1 fawmra ag g fam
fe § fgars gro TR AT BF AT
T & |

§ smda & favarg wear § oo
GRS qEE W Jadg ¥ favam 3§
g W ag o fas o o ifiaa #7 aqrar
2FF T MAEH I FEHT ITH FAAT
TR E | W IR SRR W aw
gl SR gFat firgar &1 faar
IR SR FREAT & w¥aey § a8 FT
o dfer S avag 1 oo uTH A9 7 A7
T fF F @ @R 4 fgar & g &%
T AR & | A IAF Ig FEAT AGATE
for ag A1 qQFT TG & | A A FF o
gt g 7 @ 91 a1 SR d
F &1 freware F< foom v | = " §
afeam FHfee a3 | 4 a1 959 qud
AFSAEE § IT6T g oreargy fagn ar
ff W& A" I9% 919 g, @l
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TG qTET F FI AT 7 FFTT T TR
ATFAT TE gRIT | AFRT TgT 7 HTe ATt
AT g1 FFT A AT AT G A AT ) AR
S Il gL A KIS a1 @ F, @
gt firemr # faar w1 q@es |
39 qIE § agl FF A9 § qgET S\
St firegare # foar o & & a8 e
FrgarE i 3 q3g & ReRa 3 g3
F FOAT FIT A AT | qww 7 S g9
fezr ST & SOy w1 FET TEy 1 she
FATST & SR A1 AR fRET aqr
I IR qqAET F F At w9 &
# forg o w & | AR fasyr oft wite vfera
St feamr F ag a1 7 Avew afgd q FEi A
AT TE fF F I B FET AR 2 |
IR 39 a9 § IgiT qfAg I Iy
freea= @@ far 1 #r gg A1 st
frsr Sfy ;1T =Y fer S Fr oA IATY ?
ot IS +fT fasr STt & arg A aaT §
AEFAl F TTR @ qH§ | ITHT Ig AT
FuEr g 4 ff Y g9 S daw
FIg & &1 T TFT 3, ITHT TI9 IMAT
ferar s arfed ) AfrT & ag 3@ @ §
& g 3@ a@ A7 aral T T A
T@dl § 1 S AdT A6, S |ME F A9
Aqr amta 76 & AU I | F, 39
MAFTER AN T § a8 59 AT
M foaT 5 39 79 & queAd &
1T A3 g T A1 ANfagwT § favamy
TG & 7 W A mE@ard w1 g1 | g
ST AT AT fgeard g 1w
FEARl AT qEEEE § faar @ 67
T AT FY FgT g 1 S0 o7 A0 F7 fircge
AT T TS B, 98 U T I § ) R g
s frerr A of iferd B qfam F gwan
FTE T AqUl &1 o w7 foaan, £y
I FGIAR §l, AT I8 FUT A B TRAF
F A, TA@ NS FT ANGT G fwar g
9 F W fe=r &7 3
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& og § FgAr A g aegd
A & A d A SIS aEe o | T
§ 1z9 grrg § AWGY ST &7 AV
gl & ag aTe AT AFTE | 7 7 TEEA
§ samar are Tgt A g afe |
TF SIS AT ST § AT A g, aR
AT F oA & AT AT § 1 At AT
% faes avag @ ag w= foar s &
F a1 F1E awsar FETE TG ARy §
# AFE GEF g T W FET AR
g oA Toafo@ § 1 owar SR
WEH F e AT A1 FEITf q g@w
R & Aeg w1 foredt , Foraw gvgia
ug gt & f ag 393 #1 ggand & 1A
% oo aga e §

T A9 T AEAAL @ FLAAGA AT
F© i 71 ot | a1 F faafaa 9
X qfsas GveT Heeiay & ary §fedy
# faqad 7 worge ATeAT 7 Fg7 o1 5 3
TN FT G AT F TA AT A, AR
F7 ffur oo SEE AR R a9 F amaEd
BN aFA & | Tew & faaa § arq i arefy
ot , vt Y g | Thf # g AT
g e Qe ar ) o fF A9gA & qaT A
wg wq fF ag A AG Enir AT W
T AET | WS BLATSH FT AW AT
ff g #T axF Ag A9 AW ATMRH
fF avTg & arX § LT AT qrady  HIT
ifdr % fawaer § AT FAT ATl g,
S FACHAT F AT A ATHTL AT AT
& | drge are gy fF aER A §-ae
T FEAETT FT AT FET HC st oS
Fh T 1 feafa wrs § 99 fag aw g
fReie g, TF a9 TAGT, HAT W auT g,
T FTHTE FeAT § ANGIAT gl a7 ag
e 2 fF 919 BT W IS
ST aTelt AT d 39 WL A IT g
St | # gRAan g udo uFo fpx St st
ST I UgT F) 9g9 H7 7 a8 qg qaA
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e TgErRiAfag Q€ fw
TS FATEH  HIX A% Gl AW A
fegr fFm s @i e A fa § Ot
qTH § WIEATL FT I8 § Fraa g8
g1 a6 | Tofag 7 98 A9 &< e g
fF I wTTew AT gAY AW AQT A
W WX H fireeai § It B f@gr #&
ffx amfam e far g arth @R
AT T EFT A9 FT AW F qEAd
# 1 Mg T g Arfgd T gl |

SHRI S. W. DHABE (Maharashtra):
Mr. Vice-Chairman, this is a very impor-
tant issue. So far as the working class is
concerned, there are certain demands of
the Railway employees under negotiation.
There are two organisations, Mr. Vice-
Chairman, functioning in the Railways
mainly, that is National Federation of
Railway men and All-India Railwaymen’s
Federation. Both have a strength of 2 to
4 hundred thousands. Therefore, it is not
correct to say that 15 lakh workers in the
Railways are going on strike. This would
be only a partial strike . Some people
might have given a notice of strike, in-
cluding one union where Mr. George
Fernandez was clected a leader recently.

Initially, I would like to stress two
facts. The demand was to improve upon
Pay Commission’s recommendation, re-
moval of anomalies, and job evaluation.
But after some time in order to make it
a political issue, these were all given up
and ihgy said: We are not interested in
th Puy Commussion or its improvement.
We are interested in a new demand, that
is of parity with the employees in the
public sector. There were 4—6 demands
which I do not want to repeat. But the
fact is that the demands were negotiated
and scttled on the 30th of April. The
major demand was about implementation
of the award of Miabhoy tribunal which
was appointed in 1969 and which gave its
award in July 1972. But the recommen-

.dations were not implemented. There was

a question of revision of working hours—
which was a major demand— and also
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the question of decasualisation.
these demands were conceded, there was
a 1ncreased burden of Rs. 35 crores which
has been given in the minister’s statement.
Reviston of the working hours was a ma-
jor demand and about 16 lakh workers
were going to be benefited. Connected
with this, there were two other demands.
One was about casual workers who re-
mamed casual workers for the whole life.
There also, it was agreed that in plants
and in places like workshops and other
places, they will be given a regular pay
scale.

Sir, with these demands having been
over, the only question that remains—
for which there 1s a dispute—is about
bonus and parity with public sector em-
ployees. First, I would like to say about
bonus. Those who are very enthusiastic
about it in this House and say that bonus
should be given to the workers, should
know that their representatives are not co-
operating with the Bonus Review Com-
mittee. My friend and colleague Satish
Loomba had an accident about a year
back There were three representatives on
this Bonus Review Committee, represent-
ing A.LTU.C., LNTU.C. and HM.S.
After the death of Satish JLoomba
about a vear back the AITUC has not
nominated a single representative even till
now and the work of the Bonus Review
Committee was held up because one re-
presentative of the major organisation was
not co-operating. It was requested by the
Government and also by other trade
unions but even today the AITUC has
failed to send any representative to the
Bonus Review Committee. I am sure you
all know that there is the Natonal Trade
Unijon Council consisting of three organi-
sations and they unanimously demanded
at that time that interim relief be given
and 8-1/3 per cent bonus be granted. An
Interim Report was given by the Bonus
Review Committee and immediately the
law was amended and the workers were

given 8-1,3 per cent bonus. When the
question  of the final recommendation
came it was very difficult to understand

why the major organisation which is now
going on strike failed to co-operate and
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After | work with the Bonus Review Committee.

I therefore feel when the question has
been referred to the Bonus Review Com-
mittee it is wholly inappropriate to go orp
strike on an issue which is pending be
cause fatlure of their own representative.
Therefore one of the major organisations,
the NFIR, did not give notice of strike
and would not participate in the strike.
1 feel there should be some norms in
industrial relations which have to be fol-
lowed by all.

As regards parity with  public sector,
Mr. Fernandes has himself said that he
does not want parity just now because
it is a very difficult question which re-
quires job evaluation to be done scienti-
fically, cadre review, fixation of parallel
pay scales in the public sector undertak-
1ags and Government. Therefore he has
made a new demand and asked for 75 per
cent increase without following any
scientific basis. It has been pointed out
that it will mean Rs. 500 crores of more
expenditure and therefore it is a very un-
realistic demand {or any trade union to
make. If you go into the history of the
whole think you will find that the idea
was not to protect the interests of the work-
crs and give them a relief but the idea
seems to be otherwise. It has been stated
in the statement of Mr. George Fernan-
des appeared in Statesman on 1st May that
the discussions are disappointing and Mr.
George Fernandes told Reporters that as
of now the decision for strike on May 8
stands while another colleague of his has
said that the negotiations are a futile
exercise. Thereforc they had made up
their mind that npothing more is to be
negotiated and nothing is going to come
out of the negotiations. They wanted to
put an end to it for their ulterior political
motive of having countrywide strike all
over India. Therefore if you see the course
of the negotiations you find that the negotia-
tions have been closed by Mr. Fernandes
himself because he was not  interested
in having further negotiations; he was more
interested in having a strike at any cost.
This is the whole historv Coming from
the same State I know he is verv much
interested in strikes than in negotiations.
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He is known as Samp Samart; he will go
on strike for any reason; the strike must
take place. Even before the demands
were conceded he would have gone on
strike on some new pretext. Therefore
it is too much for the leaders of trade
unions on the opposite side to say that
they were interested in negofiations and
wanted to continue them,

So far as wages are concerned, it is
very clear that parity with the public
sector employees is not possible. It has
been a unanimous demand of the working
class that there should be a national wage
commission to evolve a  national wage
policy. It is a pity that in India 17 crore
workers in the agricultural  sector are
getting Rs. 40, Rs, 50, or Rs. 60 while
as the cost of these workers in the agri-
cultural sector who are the main pillars
of the national economy, those who are
doing no productive work like bank em-
plyees and others are getting high salaries
which in many cases they do not deserve
at all. Therefore I would suggest that the
Government must consider The question
of having a National Wage Commission
to fix the scales of pay for the various
categories of employment. Lastly, 1
would only say that it is the policy
of INTUC, in which 1 am working
that there should be no negotiation when a
strike threat looms large. 1t has been a
wrong policy of the Government or the
private sector to continue negotiations when
a strike notice is given. Let everybody
understand that if they want to negotiate,
it must be in a peaceful atmosphere. If it
is not so, no negotiation is going to suc-
ceed. I am very glad to find the Railway
Minister has stated categorically that only
if the strike notice is withdrawn negotia-
tions will take place, Lastly, I would like
to ask if they were allowed to go on strike,
what would have happened. It would have
paralysed the whole organisation. Parlia-
ment Members would not have been able
to come here. Sabotage would have taken
place on a large scale. They would have
stopped the trains and they would have
paralysed the whole economy. A calling
attention notice would have been given by
the opposition. They would have asked the
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Railway Minister why he did not take pre-
cautions at the appropriate time. Therefore,
prevention is always better. Negotiation is
meaningless in view of the specifie state-
ment made by Mr. Fernandes on 30th April,
viz., negotiation or no negotiation, we are
going on strike. The Government’s stand
is correct and it is in the national interest.
It cannot act purely in the sectional inte-
rest. It is a pity those who talk of socia-
lism, those who talk of radicalism, those
who talk against monopolists are in the
company of reactionaries and they have
formed a national co-ordination committee.
I plead to this House that the action taken
is in the national interest and it should be
supported by all the Members of the House,

SHRI NIREN GHOSH: I would like to
say that today, the 3rd of May, is perhaps
a red-letter day in the history of this an-
cient land because for the first time since
independence there is a countrywide protest,
including Bandhs and mass protests, against
the anti-people might reactionary policies
of this Government and the fascist-like
trends. I do not say fascist, but fascist-
like trends are emerging in the Govern-
ment and the drive towards one-party dic-
tatorship is perhaps taking full shape.
Right reaction is sitting on the top of the
Government. Just on the early morning
of the 2nd, Government thought it fit to
swoop down upon the railway workers
and their leaders and make countrywide
arrests acting in the role of an agent-pro-
vocateur, to provoke a strike and then
find a pretext to crush the workers for
ever. That is the policy that has been
pursued. (Interruptions).

THE VICE-CHAIRMAN (SHRI S. S.
MARISWAMY): No interruptions please.

SHRI NIREN GHOSH: I will not
reply to them. I am not divulging any
secret when 1 say that Mr. L. N. Mishra
cannot answer this debate. Just before the
Prime Minister left for Iran, 1 accuse,
the Railway Board went to the Prime
Minister and said....

SHRI L. N. MISHRA: Behind
back?

my
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SHRI NIREN GHOSH:

hind your back or with your consent. You

seem to be a playboy in their hands...

SHRI L. N. MISHRA: No, no.

SHRI NIREN GHOSH: 1 again ac-
cuse, behind the back they went to the
Prime Minister dnd told her: We will
provoke a strike. We will find an excuse
so that the workers will have no alter-
native but to go on strke and then we
will crush them. Give us full authority
Just on the 2nd of May and before 3rd
May, they prepare the entire machinery.
1 level this accusation with a full sense
of responsibility. This is what has hap-
pened, a criminal conspiracy has been
made at the cost of India, at the cost of
poor people, in whose name they are
talking so loudly. They want to deprive
these people further, so that the masses
can be set against the workers. Do not
take the masses as fools to be taken for
granted. They have scen and they will
see through your game, 1 greet the
railway workers for their massive pro-
test against the massive repression that
has been launched against them through-
out the Ilength and breadth of the
country. The working class people of In-
dia have been driven to the wall and are
being fired upon; they have no ground
to retreat. They could do nothing else
but to fight back if they want to survive
at all. That is the position they have been
driven to, and they have no other” go.
Aund in the battle they are being merci-
lessly fired upon. Only if the working class
can fight back, they will survive. The en-
tire railwaymen will fight back and the
entire working class of India will stand
behind them. There is no doubt. There is
a limit to this criminal conspiracy. I say.
this is an entirely politically motivated ope-
ration launched by the Government of
India with the blessings of the Prime
Minister. Who is to reply to this debate?
It is the Prime Minister who should come
and reply to this debate. I make this
charge against her—she has done this:
she has given her blessings to the Railway
Board to go ahead with this politically
motivated operation against the railway

[ RAJYA SABHA ]

May be be- .

under Rule 176 210
workers. Every epithet that has been hurl-
ed against the workers and their leaders
fits the cap of the Government tightly.
That is the one answer that I can give
them.

Now, I will place certain facts also. I
appeal to the press to carry them so that
the public should know that there is an
one-sided version of the Government, but
there is another version also that of the
workers. Most of the ground has been
covered. I say, the statement made here
by Mr. Qureshi yesterday is full of dis-
tortions and it is a package of lies. They
say that they require Rs. 500 crores in
order to fulfill all the demands. I say,
they require only Rs. 250 crores, and no-
thing more. They are giving those figures
deliberately in order to confuse the peo-
ple. The Railways have the resources to
fulfit the demands. The railway leaders
did not take a mngid stand, they have a
flexible attitude. Everycone knows that in
any negotiation there is some give and
take. Although the demands have been
made, it is not the last word...

THE VICE-CHAIRMAN (SHRI S. S.
MARISWAMY): Please wind up.

SHRI NIREN GHOSH:
only five minutes,

I have taken

THE VICE-CHAIRMAN (SHRI S. S.
MARISWAMY): Ten minutes.

SHRI NIREN GHOSH- No, no., The
Railways have been carrying a social bur-
den to the extent of Rs. 225 crores every
year., These resources can be placed to
fufil the demands. How? You will ask.
Low-freight rates for the Indian and fo-
reign monopolists, special  concessional
rates for export, special station-to-station
rate, a number of uneconomic lines, all
these things amount to Rs. 225 crores.
This amount the Railways can earn....

SHRI L. N. MISHRA: You want those

uneconomic railway lines to  be closed
down?
SHR1 NIREN BHOSH: Only if you

do it for the benefit of the country and
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not for the benefit of, or merely to satisfy
the whims of certain political personages
here and there same can remain.

SHRI L. N. MISHRA: What about
the development of the backward areas?

GHOSH: Everybody
knows about 1t. In all the countries of
the world, they subsidise the railways.
Here, during the last 25 years, they have
made a contribution of Rs. 2000 crores to
the General Revenue. Dividend to the
General Revenue—Rs. 130  crores they
are making each year. Loss due to claims
on account of pilferage—Rs. 50 crores.
They can stop this, It is deliberately done
by the Railway Board, they are in collu-
sion with the corrupt officials. Coal wast-
age is to the tune of Rs. 50 crores.
Demurrage and claims for wharfage
comes to Rs. 50 crores. Waste 1s Rs. 50
crores. Sale of scrap is Rs. 10 crores. It
does not get the price it should. All-told
it comes to Rs, 460 crores. So all this is
at the disposal of the railways, And the
railway workers are not demanding this
full amount. Even if they concede their
full demand, the amount comes to Rs.
250 crores. They say Rs. 500 crores. 1
challenge them. Give them Rs. 200 crores,
not even Rs. 250 crores, their full demand
will be met, not to talk of Rs. 460 crores.

SHRI NIREN

On the question of bonus, the Minister
said that it comes under the recommenda-
tions of the Bonus Review Committee. He
is misleading the House. Even the I.L.O.

Convention says that it is an industrial
undertaking. But they have persistently
denied this fact If they had recognised

this fact 81/3 per pent, bonus would
have already been given. But they are
not doing it and they are putting the plea
of Bonus Review Committee. 1 say it is
outside the purview of the Bonus Review
Committee. It makes no sense.

Then the railway workers’ leaders say
that if you concede the demands in prin-
ciple, let us sit together to find out the
way. T have told vou that yvou have the
means. Let us sit together and sort out

[3MAY 1974 ]

under Rule 176 212
whether there is finance or not. But, no,
you are not only holding the country to
ransom, you are holding the entire eco-
nomy to ransom in the role of agent
provocateur and soboteur of the Indian
economy. That is what you are doing in
actual fact.

Sir, nobody on this side or the railway
workers wanted a strike. They just wanted
to settle it on a reasonable basis. No res-
ponsible trade unionist wants strike for
the sake of strike. During my thirty years
of lIfe as a trade uniomst I can say with
full confidence that we have never gone
on strike for the sake of strike in any
cconomic battle, The worker goes on strike
only when he is left with no other alter-
native. Everybody knows that the railway

workers do not want to go on strike.
Every effort was being made to avert a
strike. They want to break the  strike.

And what is their plea? They say that the
railway workers are agitating. And to
crush it they have brought down upon
them the entlre machinery of repression.
the entire Army, the B.S.F. and armed to
the teeath with black lawless laws of re-
pression to trample the workers} legiti-
mate right of strike under foot. So this
is the conspiracy that has been hatched.

The Minister says, “Withdraw the strike
notice and then only negotiations will take
place”. 1 say that can never happen. No
responsible trade unionist will ever accept
such a thing. Let them know that not a
single trade Unionist will eccept that
position. I tell the Government: You re-
fcase all of them and start negotiations.
That is the only way. If you had conti-
nued negotiations due to take place at 10
a.m. yesterday, which was sabotaged by
you, the strike fever would not have
spread throughout the length and breadth
of the country. Now what would have
happened on the 8th of May will become
a reality much earlier. The workers have
no ground to retreat. All the organisations,
barring some black legs, barring the ene-
mies of democrary, are bound to support
the strike. This is a critical turn in the
historv of India when the entire people
of this country will rise against an autho-
ritarian government which has completely
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surrendered to and in grip of reactionary.
If you feel you can threaten the worker
with bullet, 1 am afraid you are mistaken.
They are not afraid of the bullet because
the whole masses are with them. I am not
a leader of the railwaymen. But I am sure
*all the sections of the working class will
certainly come out in support of the strike.
There will be state-wide bundhs through-
out the length and breadth of the coun-
try. We will face finng. I know many of
us would be killed as you have already
killed thousands. We are prepared.
You have armed yourselves to the
teeth, You have placed the Army
and the BSF against us. We are
being killed and we will be killed in hund-
reds and thousands. But we will not sur-
render. We stand for India, for democracy
and against the fascist trends, against anti-
working class and anti-people policies of
the Government. In each nation, there are,
in fact, two nations. One nation 1s com-
posed of the vested interests, the mono-
polists and the landlords. The other na-
tion is composed of the down-trodden
people. We stand for the nation of the
down-trodden people. We will stand by
them whatever the cost. We will not
flinch if the battle is joined. If you do not
retrace your steps, we will give them full
support, whatever the cost, whatever the
cost in blood. Though you may kill hun-
dreds, we will not flinch, we will not re-
treat. That is the position. This conspiracy
against India, against the people of India.
against the whole of India, must be nailed
down. The time has come when a rebuft
should be given to the Government. You
"want to settle it in the P, C. Lal fashion
as in the Indian Airlines. That is how you
want to crush the entire working class
and working people of India. No, you
will not succeed in this game. That is the
warning I am giving you, (Time-bell) Re-
trace your steps, release them, negotiate
and settle. That is fhe demand of the en-
tire democratic people of India, If you do
not do that, you will act as an enemy
agent, an enemy of the people of India.

g ARITET wevg v ( SWY NEW) ¢
IT-qATERET  Agvew, | W1 & qrofAvr #ar
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| § & o wady 58 9y 3T 99 @ |

ST a8 9 A9 gEA & °FEd W
ST T FET L &, ST% TFAT & HigdT ATZaT
g | TR ara sime, a8 & fF s 9w § avfax
T Fg &1 fen afer IaF Az & acr fawa
g AT | I a8 e fear fh Iwe
¥ q% ©TEE AL ARA § | AT AT IR TG
Teg AAgFF < Far a1 fRT3IT% g q fFa
T # gEh fAg g9 St @7 Furd 3T
qARATE |

HIS F ETE F AT F7 G474 F qTE
Tz frowe o wfeRe Harr A dne
foagorate o fra 7 2 1 s@ae i AT
affe g g | 9% F9rs 7 agd S v
T fear | SR a8 war fF dw & e
FTAML I AT AT E 1§ a7 Aama @
gref F=a f afs g T o wereg
TH &1 S, a1 {37 A=1ged T Fearw
g ST

S ST FEAT &1 WY § I99 98 a1
AT 3T R B I AAgQ Fr A fedeer
FATY | A G Fgqg F T 70
AT FT AT VLT § WX TF & AW 7 &1 §
A e Fga IF F g a A g1 Ta-
faz geama | ufgd S o delaT 7
T 9T FAST FF T q@ AW AT | Z9-
fad 7 #gar g fr o 2191 u& & s AT
TSI FT AT E AT |

o WEA TR : TT T A ;I |

st ATTITET S\E gy & S o e
Tfd § Fg A1Ed g fF 97 ¥ 99 a7
AW T A FgA & G geara @iy, ar gx
IR AAT g 5 7 @ §F S A Far
F 4 % e ot sefifeaface & are
Aol a2 fF 4 werf ad wwAn
e |

Tt ST § 99 ATE O AT 42 F I
TR 7 FgT {6 19 ggar FAT 3T & AT
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TETA & | 42 § 99 30 FY A & fag
BIATH Y S o7 AT ST T TEIT ZIATT
F1 T w71 | 9 59 3w F e
Tga & gweqy wifas feafa & ow awa
§ ggaTar F AT FIA § Al TN AWAT
ST gar g fw g ggarer ¥ 91 e
g ) o @ g i owem gy @
AATU FV gSATH g AT ASFAIAF At
gra df TeEifas ggara & 7 9
qga gra @ e o 9 a8 freey
frTaT ST gear & 5 ag qeEtas aqmt
gru df@ Toeifas geara g AR u-
difas «@sg & fou ar a1 &Y &, W
wogdl & fgg § a8 g A g |

s, T wwgdd Fr o At g,
g & gearer 9 2 §U € STH! AT W
Fr qaq feafq & a2y § @A g
T S q FY wia feafa & a9 away
FIGATERT | 73-74 FARAITIH 8
FAS & I FY GEAT FT T o, safw
AT § 200 HUF FT F1eT faFwar | 3@
T FT T a2 & SGH OTAT 200 FAUL
% 1 & AIAN & | qIO AW AR F
I8 719 394 % AL & o qQ WA F
g & 800-900 FUT &FT T FHIT |
FaFT FAT AGA gr 7 59 feafy & arasz
400 FUT FT AW AT ST TT & | ATT MY
X fF 72-73 & I© 1T AAG FT FAT
faar | daw wEw Ay fawfot w v oam
FE O 110 w9 Tqar faar ey
72-73 & a9 K 20 Wfqua@ &1 IATH
g9T | 39 Tk & AEST 4 75 Ffqwq
ZATF F1 AT HT G g U SqF fow geqarer
F @ & AT JTCIAT | TqH FIg
u% "E¢ fF s arattan St a€
AT §, IR ARG TI1 AT § HITT g~
AT HTH TST H AT AT F] TEAATT FL
gFd g | @d Ut & SEw @ g, 39

[@T # AT gFG &, AT g qIoAT
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arfey s & Aqrdi ¥ Fwar § 5 w8
AT Gr=AT F1fEy 5 7912 37 Aoy gt
FIFHEY & a9 I A £B ATAT AT & AY
TH TAFHE TFATEST WY FTTAAT E FT
UG § JAT & AT JICAT FEAT T
FI, F A F ATAT FET AT FIA §
&Y fFaT IRt 34T gw, Far g |
Freifar Rafaer =1 geqaTa uz fT s
7% f3 @t 7EY gr =iy, ue fi e
1% {2 qu A€ AT Iy | arotan
MY AT gEAFIE oA Fvarfag
AT KT g FRA & faw gAr
qTfew, AW FE  FTARRL TE FET
g, faar arg foie &1 @ F5@,
F & H2T FY TIHT *qF 4 ATAT 19
FIIT ®7 @1 AT a2iwa fwar | s q9-
g AT FATia A, § e A fAH
ag FEAT §oARE @A & TF FAA
ATHT AT 16 FUT TIAT T MG
foRar | & T Y Fefd § i gAves
g 7% fqa =@ & fag qae e W@d
A 12.5 FUT T FT ML AT I8T
FAT EFR Far | &1 & daifas  qeai-
FT FET QIR FLH 109 7 AW 15
FAT HT AT 987 FW FT SIEHfa &7
TET A BTN B FeATES 1 TR o,
T 9 AT T AMNT 12 FUT 94T &H)-
FT foar | dema daT FY AfqEw 8
T gfg faq dar €@F FF aTaT
10 FATTF FTEAT AT 1 &1 fH:aT
T gHIT AMGaT & =9 7 A g
T far § ag R 80 FAe gl
g1 80 FUT #T I TAT AT 110 FUS
AT UTHR F THHTT FCh AWT 200
FUS TFAT AT & 1| T THX AR OF
HTel & HFET 40 FIEE! 1 aeaq @9
FAANAT & 379 § T AATT T ST
# 3 | TR WA BILATEE ATCH Ay
gfagr, s fag fafesw A gfaar, e
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F1 gfaet s AETT g a1 6T F1 giaqen
T T A IFT @ FATAT 7 FTHRI AL
TN FA A fqur § St geddedr q9ar
& JqT AT AAT | A7 AGy fAer foas
faT 34T STAT &Y @1 2 | UF W FABT
7z ¢ o gw defeaw qae de frar
SITQ, TAFAE EFATS SIE 7 fHAT A1

THE VICE-CHAIRMAN (SHRI S. S.
MARISWAMY): You must wind up now.

WY AT S W A, A9
aug #1T AT | gfeqs GFF Y s
g 3% 9rg §fdt & su, a7 9Ty @i
A IGRU RS LA R Gl O S O
TENAE § 7 @ fF g, T wediwe
frar o wer fF awma s &1 o
AT AT T gH BAAT F4 | T qI T
o1y 2w, 39 5 foamr @ fFar aon
g o faaar wedw fFar war &, s
qriy A1 ®1 TF 919 3@ q7 UF &F fowy
fafear & f& @ W sn-a7 X ggaa
W g& §T & FFEA I ART &
qfafeFar gUL & 919 1

AT § F@HT g1 @Y Fr@ar
f& & W Fugz T W & gEam A1
FIAT AT AT AT & ez ufam
¥ AR @@l ol FAST WA g

—CriPPle the RailWays to cripPle the Centre.
g T ATE AWML | TH AR a1 | & %
T ®1 a7 &4 A1 R g 3@ Aegd
F o & T 0@ g ? e v dd
qIT 73 T AFTIFALH A9 H 75 AT
TITLF g —FAT e2urw wreel 7 egEw fwar,
FW GURATRHU 7 FY, FHY 2 Trorfaay
a &Y, fAr A w@rw 7, w4 drwr =
-89 AT TR OF A0 F 18 AT
amg faF, af®r wag@ #1 qwE  fwar
foad s 50 FIT AT AFOA AT
T o FFT ST @ g fF oS FY
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arnas frewardr w1 WY w1 aar @
FI@ 6 IT gSArdAl # a7 T 4T | UF
AT FTEAT K1 AT % ggarad § a9 71
@1 AT 39 9T AGH & g1 e Ay | oE
AR FBITAT F TR I9 F LT @A
faar s fr qu sEE AfF AT T
q JaTg a9 F1 fHar 6T OF wIWA FY
st fe e erw fam &1 w3 w5
ATEAT AT I FF g I q e 74w |
g AT & AR aOF T &
T gL aOF q ST &9 FTET AR &
I F FW I AL AW 3T | HT T@qF
@ fF ...

THE VICE-CHAIRMAN (SHRI S. S.

MARISWAMY): Mr. Shahi, you must
wind up now.

st AETEY wHE WE : § T w1 @T
g | T IF FT AN q0 7 A7y &, Forey
AT AR § @1 AT 4T GRT | SRAA
GBAT ( AT AL AT FUT R AT 500 FUL
g, dffq gwAwE q@AT AR AT T
g fF SO & FIO R9d g A |
ag 91 Fgd & fF g0 1 78 A, AT 77
Rl Fa| fF F73D 1 37T F AFETS F
a1 AT Arfey ff 39 WIS B Fgr v ar
afad} ¥ fFag A agr A AT F AP
FY @gT 31 | a7 f6T Tag wg 3 fF 30T )
T1e q It | st faea G Sy @
WIST AFTAT TIT A | QAR ML Y
F qEE T A T AT A qow W
HEYAT FAr | 6 AGL Faar fF ag i<
arfsr & ar arfae 8, afsT S99 wikiew
# gArREe o favg 7 8 e AR
T g€y SATEdr gE W SEwy savEdr
g arar g, AT WY OF X g g
fir 37 #1 =X A FOE & AR g A
Fgd & fF 3T 7 AT97 T q@EAT | A7 £
21 W 9 g 5 3 UF avE a1 swar
F GW FIAT ATRT 8 A Fg FL T W
FT WIS A GGHET I AR @A T
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Iqd ITEST F GW FET ART § Tg
Fg F fF 99 F qAEag T/ 9 |
AT FEATA &1 TAT @1 AT A AT
T AT AT | qg A0S AETL T AR
IATAT WIT T THo TioTo TT ATAIT, AT
T 99 FT I9qT I AT HT At $
W gl F@Td |

# g9 wifedr a@ Fg T G FET
argar § I o5 ag &5 5y wit & fr 5=
@ & UF UL Fqq qifq fratfa
FIAT g7 | foer T &a Aifq fraffa
fed gu ow & A e aem & AR
AT & AN § £ OH Afa o
TR, I A A S FqAT AW T
@ Ao agaaa s off fdewr
FET T | TNE R OFAT MiSfFfadr
MY afke & a7 w faw G w76
AT ]9 FT FTIATT TG GWIT | AT S7 § I8
dY qu & fo o1 &7 AT AT 17 N TG
SATET aThd §, 98 ¥ ZEdRwT 9% &
agi fradl geam™ g € ? @ gEare
g fyafr gamEy gt AT s AW A8y
aga, fagy &1 &9 ) ag=m, wyrer
TE TEAT, THF TEL TEIAT SN AU
A 90T & I9a7 & 98 99 agf § IAT
TN # AEN G AT IF A ¥ HA ;v |
TF Al g HETE Wi gal &g
FIETT | HIT I HEATE HTT TS
# foeda@c g &m i S wrw @a §
§EA F @ 3

THE VICE-CHAIRMAN (SHRI S. S.
MARISWAMY): Mr. Shahi, you have
already taken 15 minutes. Please sit down.
I am calling Mr. Goray now.

9 § @cH FX @I § 98 78 o1 fF 3od
WS qS § GFhe FT TR F A @l
=Y AT Y § HIT WL W@ T | wQEE
F @ frar @ gefafa s s=d &
ag Atfaa w41 & T F gy #, afsaw
deeTF gra & Y Set A Y § g WA

[3MAY 19747

under Rule 176 220

T § T9AT E, a7 %A A, Ag W@
gifaq g1 ST WX TAT S & ggard
FOA AT I GoAfAAt ¥ agEm w46
T IT & 19 wogd F41 1 79 fog =imey
# 37 & fagg s=w 5 ag am & &
fea & (@@ Ay #1 (WUG T F, >N
99 AR AT AG AR |

SHRI N. G. GORAY: Sir, I am sorry
to find that today the Government posi-
tion seems to be all the more rigid than
what it was a couple of days back. The
House 1s completely divided on this par-
ticular issue, and it seems the die is cast,
battle lines have been drawn and it seems
that there is going to be a show-down—
exhibition of strength on the one side and
exhibition of determined effort on the
other. 1 do not know what to say in this
atmosphere, because my position in this
House and outside has always been that
this country cannot afford such disasters
like the one which is facing us today; this
country must develop, its economy must
expand. industries must grow, and any op-
position, any strike, any conflict; that will
destroy the prospect of development must
exercise the minds of all of us. But, Sir,
today 1 find that my friends on the Con-
gress benches were extending a very jubi-
lant support to the step that the Govern-
ment has taken or is likely to take in the
near future.

Sir, only yesterday we mentioned about
the arrest of George Fernandes, and I
must say that I had hoped that by today
he would be released and negotiations
would re-start in right earnest, that the
held up negotiations that had stopped
yesterday would be resumed. But it seems
that the Government is  determined to
crush this strike. I do not know how far
it is a wise policy. But it seems that it
is not only Mr. Mishra but the entire -
Congress Party agrees that this is a chal-
lenge and that the only way to meet this
challenge is to crush it.

Sir, very surprising arguments were put
forward. Those who spoke, though they
were talking with eloquence and fervour,
did not understand the contradictions that
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were involved in it. What was the con-
tradiction? My friends, Mr. Panda and
others, and even Mr, Chandra Shekhar—
1 was surprised—talked of the Industrial
workers grabbing more and more, and
they were reminded of the hardship of
the common man in villages and rural
areas. I would like to ask them to reflect
on this particular phenomenon. Is it only
this time this has happened? Didn’t they
allow an increase, a fair increase, to
bank employees? Is it not that they are
giving overtime allowance totalling up to
nearly six crores of rupees to bank em-
ployees? Have they not written off Rs.
300 crores that this Government could
have claimed from Pakistan at the time
of partition? Only recently they have re-
leased all the POWs and during the last
21 months you have spent about fifty
crores of rupees on them. Is there any
possibility of recovering that amount from
Pakistan? Why are you doing this? Why
did you do this? This was because of the
larger interests of peace in the sub-conti-
nent, There is always an immediate thing,
and there is always a large interest.

I only put it to you like this. All right,

you succeed in crushing the railway strike.
But the long legacy of discontent, bitter-
ness and hatred will continue for years
together. What will happen? How many
crores will you lose on that? Have you
ever considered that? I am not talking
even of the long years ahead of us. I
am talking of the immediate future. You
say that all the railways are not going
to take part in the strike. I concede that.
May be that it is only a few railwavs
which will participate in the strike. Just
imagine what will happen. Supposing the
Central Railway goes on strike or the
Eastern Railway goes on strike or parts
of the Southern Railways go on strike,
will it not be enough to completely para-
lyse the entire economy of this country?
Sir, this railway system is an enmeshed
mechanism. Tt is so interlinked that if the
workers AT half a dozen places stop work,
the entire railways will come to a halt.

NDon't you understand this? If the Rail-
way Minister has no time to understand
this, does the Railway Board not under-

[ RAJYA SABHA ]

under Rule 176 222
stand this? I am quite sure that if you
keep George Fernandes and hundreds of
his colleagues under arrest, if you try to
show strength and if you say that the
negotiations have ended, then the only
result that I can see is that in innumerable
places and at mmnumerable points through-
out the country, there will be strike ac-
tion and just what you want to avoid will
take place and the economy will be crip-
pled. You will not be able to carry food
from one place to another. You will not
be able to carry coal to the industries.
I would appeal to Mr. L. N, Mishra and
all his enthusiastic supporters not to feel
jubilant over this one action and say that
Fernandes was a devil, he has been im-
prisoned and that it is the correct action.
My friend on this side, even Mr, Nawal
Kishore, thought that this was the correct
action and once for all the strike action
must be crushed. Tt is very surprising. We
are in a democratic country. You have
conceded the right of strike to the work-
ers. They have served you with a notice
that on the 8th of May, they will go on
strike provided the negotiations fail. The
negotiations are continuing and you arrest

the most prominent man. I am not
trying to boost up the image of
George Fernandes, But this thing
will have to be admitted that he is

the most dynamic trade-unionist in this
country., whether you like it or not. The
British imperialists never liked Gandhiji.
Churchill described Gandhiji as a naked
faqgir. They went to the extent of saying that
if Gandhiji died, it did not matter at all.
This is what they said in 1942, Even after
saving that, they had to negotiate with
him because he was the most dynamic
leader of the freedom struggle. There is
no question of comparing Fernandes
with Gandhiji. I am not doing that. I
never lose my sense of perspective or
proportion. But I want to tell you that
in this particular situation, you are mak-
ing it impossible for others also to come
to the negotiating table. Therefore, 1
would like to say that even at this hour
do not behave as if all the bridges have
been blown up. there is to be no nego-

« and that is the last word that we

have given. T would ask my Congress
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friends that if you say that this particular
organised sector must not get more be-
cause what they arc getting is much more
than what the ordinary man in the street
is getting, then why are you telling again
and again that 80 crores of rupees have
already been granted? Is there no con-

tradiction in this? Then you should
have said, “Not a pie more. What
you are getting is not only enough
but more than enough and, there-

fore, we are not going to give you any-
thingh.” On the one hand you give them
and very proudly you come here and tell
us that Rs. 80 crores are to be spent.
Than, if they say that you spend Rs. 30
crores or Rs. 50 crores more, then Yyou
think of the common man, the starving
peasant and the man on the payment.
You never think of the man of the pay-
ment when we talk of the black money.
When we say that nearly Rs. 500 crores
have been swallowed by the textile factory
owners, you never remember him.  But as
soon as we talk of the railway workers
and the strike, you begin to talk of the
common man and that this organized sec-
tor must not be allowed anything more.
My appeal to you, Sir, is this After
all, what are the two points on which
the whole friction has grown? The
two points are bonus and treating these
workers as you treat any other
section of workers in the private or

public sector. This is the crux of the
matter. There you say, “Well. we
cannot do it.” All right. Can you not

find out some way out of this fawux pas?
Can you not say, “All right, these are
the demands which we have conceded, and
these are the demands about which
we shall have to negotiate more”?
Can you not say that? Can you not refer
the whole dispute to the Prime Minister for
instance? You always say the Prime Minis-
ter when you find a sort of things in the
State Assembly. When you cannot have a
unanimous election of your leader in the
Assembly, you always say that the Prime
Minister will decide. If the Prime Minis-
ter is always called upon to act as a deus
ex machina to sort out all your diffie-
rences and difficulties, is this problem not
big enough for you to go to the Prime
Minister and say, “All right, this is what
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we have done; these are the bottlenecks
and you try and see if you can remove
these bottlenecks.”  There is still time.
Today is the 3rd of May. The strike is to
start on the 8th of May. Five days are
there. Well, it does not matter if it has
started in some places, and it is not on
an all-India level. So, there are still five
days. And I would appeal to Mr. L. N.
Mishra—not as a person but because he
holds his high position—that you just
think about it, and the common ground
between all of us. Is there no common
ground  between all of us? The
common ground between all of us, in spite
of sharp differences here and there, is that
this railway strike is going to cripple the
economy of the entire country. And the
second point is that it should be avoided
by all possible means. And these are wide
enough points on which we can still talk
and come to some sort of a settlement. I
can assure you that T am not a railway
leader and so far as [ know, I can tell
you that all the railway unions want a
settlement, They are also patriots. Why
do you think they are not patriotic? I
would say that even vou must see the
fervour of our Mr. Niren Ghosh. He is
angry with you because he thinks that you
do not give the workers a fail deal. That
is why he is angry. But you must try to
understand his fervour. For the good of
the country, I think there is room enough
if only you try. But if you have decided
in your wisdom, “No, we are going to set
an example to the workers that they can-
not think of a strike any more in this
country,” and if that is your attitude, if
vou are going to crush this strike, then I
must say in vain that T do not know what
will happen, what forces will run. But I
know this for certain that whatever will
happen, that will not be for the progress
and the development of our country, It
will be for our ruin and our destruction.
That is what I wanted to say.

THE VICE-CHAIRMAN (SHRI S. S.
MARISWAMY): Before I call thenext
speaker, I have to inform the House that
we have got three more Members who
have to speak  besides the Minister. I
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would request the Members to confine
themselves to five minutes only.

SHRI BABUBHAI M. CHINAI (Maha-
rashtra): The axe falls only on the last
speakers.

=t geww fag  (gfamm) @ Sareasm
AIET, 39T TCIEE F aFaee § weil gaTR
Tga afess §way MR St @ w4 |
& Fra F@T A7 (F A8 4 G AT Y
w® § 7 dnfsowea 7= #T aFgisw
AR T, ST IEF FT G FL @ 8, FOH
L f 08 granad & #AaX ITH! §EF
g Ag) S A1fET, |@fFa Segia aar ag
frar | STeer AERT, AT @Iy 99y fAear
A ag g Falen wam Sy gare qw
FY SHATHT § T T O ©F T G L,
foad @ qarer oA FAT g, AT %D
TSAfqH AW 99 AfHT FATT FTHI
difafesa w5ag & fag Mg T | & |
3'g BT § Og 39w {F 30y afww s &
wfg 109 ST § A% @gdlr S @Y
& | ag gt g T ate ware & gf sar
¥ qAHIT 927 1 | 7 Ay fammea daT g
oAl AT ZFET® F weqT, 9919 F wER
faorelt 7 wares 99 @ & | frET w@
T @ F AL TV &, AHAIISE FIHA
gr o & wy A o ag fwed §
¥ qUA § S QA FT TH-UF A H
&3 &, R FT 9g @7 F I a%T
g, 78 wa fg7 weven wwav § & uw =
fasreft zrme =T g o WY & W fAww F AR
N I, SHHTIEHIETTZ FFITT 15-20
faT & zra< A7 AF 7 ALY wgT Q1 FW
¥ aifewr & Sa AR arEt @ AF =
3 FT FATF E1 JTEA, D AW AGT TA-
difas wwez & A afesr sama &)
TERU 7@ &, I areare fraEy Ay
STHT AT FZA § 16 ag F1 AT faoredt
A faorelt FF=afeal a7 a9 T qAa
gafau s § \ faeet s #ar w3
§ 7 T e 9a &, fawelt A amwa &
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FTT SAAT KT ATAT § | T ITHT A0
Fa1 fawarar & ? 9@ 3@ gran § 9Y dEa
f o @ fFam S afen w@@ 1 o
fewar &, ot 3 fopamar <Y afte wame & ok
g 7 @y foa fasely areli &1 asrw 5@
@ € 5 ag a7 gwe qed Wy oy &
TR S A | 3T gES T A0
R aften @@ & v 9ar 703 § ) fear
Fgar & fF fro o7 agg adf ot off, o)
E & XL qUAT FOAT AT qAw  FEA
gUT A g AT I g fawen a7
gegar #T A aIfF @a § TR/ AT T
ST @F WX WG qRE IGFT o fawr
FT /5577 g a1 {5 ggare &3 & aify a3
A9F AF F T T F I ;D | AT
afwn wAm@ ® AET FAE ¥ TR
F FT OFH AN FL W AW
WT AT AT L WA A B qar
Fwar § & ag Is-gfrafasw & e
F ag wq W g | es-gfafaew
F AT G AT TN IH ATH A SR
&1 HgHaTaTR A gs-afaafaen ww fvar ar |

[The vice-chairman (Shri V. B. Raju in
the Chair.]

72 FiAw a0 A1 fad T9 T F weax
qTFL FT HETATES (AT AT AGT F07 T
ar fma gfear & FedgnT q a8 war
fr wagdl #1 FTRF AR A WEE ¥
TT I AHFL FT FIHA FIaT T TE qrareay
T qFAT AT FELRqNT 7 5 wagl a7y
TIIZF UIE AEN N | TR AZ FHRT 3
TIAFA FT AT GIT A WA A T FAAT
] AT AT AgAT TH I FT 3 @I § T
FEECIAT | qTaeal FAT GFHAT AT, IJqH
HAT FC gHar A1, AfFa TfF Aagd &
19 guESl ¥, 98 woigl F1 {Se_r dgAr
ATEAT 8, 98 I9 AW I FEEE & 7IT
UF qEEIEl FET ARG & IR AQTAT
e @ g F oaw aage fragwTd
gt d g Ty HIAT AT FE @ §
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oIS WX T M & HRL Ag @@l A
F@IT g TGO qv ag qFw (s
g0 ? AIgW FTER | AT AU TW /W
H & HC@M a8 g A4, 999 AN
qgr g @ T fEwEr g, a8
AU BT AT W | TS AT
AEATE fF W ama § 7 94 | W W
T 9« [ AF AT 7 AT A% g F€AT G0
MT I8 @OT 7T & A /e 9 78
a1z IF@ FAA QY A FT A FAT N
g Wt g3 gfvafasw g, gas o femraat
IH T FET & I8 WA ATCHT ¥ W fF
ag TrEF gfvatren # faa  ? 59 w@rsw
# 415 Frs Nfwrfers dgar 7€ & ? sumeny
wgeg, § gamw g 5 oo A wrw
TETEF TEI, 98 A §, T8 fawig § ;T
S AWAIfaF  @fear St g9 &
SIf<d 59 qIETL /T AET gar gy, A ddAT
# S a1 grfad 987 T 9% AT I8
AT TH U FY THTATHY H] TITE FTH (FATT
AFGT F AGIHET AT TG IA F ATY
defafredom &1 @ & g e
FAT ATEA & | 7 FgaT g fF 07 @i &
U WL T 39 FT AAGL TG SAOYT 3F
U T FIHFT FATH AET AT T 5 a1
FT GATT 48 & % q-are ored & aEeg
TTT A9 319 A 34 o 90 wfawa fasreir 7
FHATY AT F HTH 9T & | TET a@
RIS @ F AT AT IANFT FHAATA
SIE g ¥ WEATT W @ & fFew T
WES F 41y 9@ gm | foad dax
Iqd | FTH FLET §, 98 Fedl ¢ U¥ q97
R 9q 30 AT A AGEAT AT A &, W
AT 997 qAEIAH Tq1d Q0 & & fau
UF AW H FHATAT F1 gHaAT AT
g Q& Ml ¥ g g @i |

GY gAY A § SqTeAe AEEw, wIaET
ATHT TF a1 AT Al wA & 7 fgaraay
g ST ydT AT E fF w9 ¥ 79 39
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FiHT FATT F, AGTARA AR & AT
PO Aa® €31 & fau gq ao v 109
FAGT q TF ASTHT | TAAT A AHLT  SAH
wfq 9 qar g &1 | AT & fedi & fgams
aff FE F TTAATT T FA | gER, H
ATTH ATEAT & TR J AT v a7 Far g
foF AT Y STAAT A HIGH TOFT &V L, 7
Fr FAar T o favam@ fFarg 1 W
$T9 AILT FT Fa7 & f@gal F1 TIw q@l
T qE q1 A gawar g 5 ag agr gwia
w7 faa grm g 3 & far—strea & fag
AT FAT g Tq3T 5 773 97 § 59
5-4 grer aF faey farewr €7 ®18 ggamw
AE ; T AW FEA & 6 W 2T Y
posaedT fHet wwma 7 g fares
qid T HIT 3 R A7 fgema ¥
qFTIAT FEN AT, AAL AT GHT A
fgrgq ¥ 3@ TTAT F1 AG FFTAT AT
fgrgeara &t ST FHI TR B AR
FE AT AR & 1 ¥ JA AN AW
AT @ F HEE, § T qAT wi@i
g Zar i AT 9T 93 &, T4 99
F AT F HIT T | FHT G F THIET
M TH-TF AR FTEHTE T A AT
Wifed & grgaw goF FARY & HILATTH
Fa@r @ 9 | 3w ug ¢z gfvafasw &
ard & ! WIS gATY W @d A 9% 9
arfor 38 o< fiz oo #tw faw faseh
FHATY FY 20 AT TG T FY FAE Y
qAEATg 34 & 98 arT FrEar feT w1 gw
fastell &Y ATET 9T FHX T AT TH(T
I HARS 1 T 0 FF A1 FT JqT S
TTHTT F1 WTH FAT | AT ST qg ATAAT
2 qg AW WHAT AGE | A AV
# geEids aar g%ar g fow & f5 o=
e qriad a7 &1 W A @ IW S aR
gerra & < gfamon § serwE F T &
o frar w7 ;< sw a9y ag Dfafera
qifzar agi @it FT s &t ff f&
&L FT AT A QT |
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AT [ITT AT AGAT & HIT q8Y
qifxfera qifeat st o 5 ag g
gATSy A AT F I IF F §T HA
Feed WY § w@rew A1 1 7 fFed w0
IF AT | AT WT sglc MFAHE F
f&a =1 7, 99 AT & g7 I g
e A Farmar & o seRy Sfewe
22q F AqAT & @) G A Alaw, 3
I 1 F47 9 I3 gfafesw & am
&7 ar garemer G, W WY F weAA
¥ QR ¥ 54T Frq77 F7@0 § F waar
1 fazarr 779 F ST § ) A A% g
gT AT AN F 3@T | a Q7 4 AT 7
FH T} Fq9 3T q W 7T 347 w4y A
AT T A Ffar 7 Ifew atn wmiw
Fia% arEt 9T fawam fGrar 3@ A F
S ITT WA A goASANHT FIW A WIT
g Wafees 9@ & o oagt 95 &, w4
qr §:@ gar & 37 7Y AT F A IE
FZT ATl 9, 9§ N ¥ qeqF w@n
Fiet 93 fqg &1 aqc Aam 7%z 39 S
T frar o, fw ol & S sowew
A WE 1 AT 98 WA G187 At ST
I &R AT T FLETFTF o Fo
o ¥ wF T F MG ¥ A A7 W
W®WE I FE T I woAT qiEf v any
qIAEE F IEF § AT FIA A JAC 3§
T grAq & A8 AW WA M Aagdd A
a1 3, g3 afmafrsw £ ard & @
T & A 7T & 7371 g 7 miw gAa
7g @9 Asge & Ay Ad & we ag
aers w4t & fau & | Aegr FAR &1 @
qior fwar s & | afEwr s woa@
IO FT uFAT W @r F PR
qgrETT AT S JUT 43 § Ag war
w6 #11 ww g2 3w g F ug
wfedaT adt wa | g fr uw 2 gfa
g Fgdl 2 fF gaR sy o, gW @
# ST aqq feamw, gad wgar & &
gAR F1T AT, g9 q@ F SART AAA
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| feerrt 31T 5% aeg ¥ Ag AT dEv

fao #7 & 9 I8 @ ¥ 98 €19 AW
FY FATE FG o1 | & | S9ET 93T,
ATHT AT GRS aEdar aar
g &F o g@R 3 saard faar, 56
FO3 fRegEam &1 gaar & I Fr T
FH T GTAGHA g4 o1 fergeam
HATT HIB TG FA W § A A
fergeam B g IEAI g fF sw g &
¥1§ 15T 7 gY, 3 & @M 49, 37
¥ IF 99, ey i fawdl w% qfE gL
qIF g9 gEl I § @ 7 AFAr 99 )
gH TR & &9 A9 IT & E@@-
el &1 §F ) T A AAAT ) @
& T FTH GACT FIATE |

SHRI BABUBHAI M. CHINAI: I per-
sonally feel that this is purely an econo-
mic problem and no political twist should
be given to it. We have to think of the
demands of the railwaymen in terms of
the economic situation which is prevailing
in the country, Looking at that, let us
analyse what are the demands—their main
demands, I would say—and how 1t will
react. The Railway  Minister has been
kind enough to say that he will see that
those who are getting Rs. 300 and less
are taken care of so far as the supply of
foodgrains is concerned. I, however, ap-
peal to him that he should go a little
step further....

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): Shri Bhupesh Gupta’s half-an-hour
discussion was to commence at 530. 1
think it would be appropriate if we com-
plete this discussion and take up the half-
an-hour discussion later because breaking
this up in the midst is not right. It is a»
important issue and even the non-offiCs
business was cancelled because of this
issue. 1 hope the House will agree with
this.

HON. MEMBERS: Yes.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): We shall take up the half-an-
hour discussion after this discussion.
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SHRI S. G. SARDESAI: A sufficient I half way. Perhaps, a channel of communi-

number of Congressmen have already

spoken.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): There is no Congressman now.

SHRI BHUPESH GUPTA: Mr. Chinai
should speak. Sir, the normal practice is
that generally parties are represented.
Then, why should we not also speak. If
the Congress Party puts up 10 speakers,
we can at least put up two speakers. Mr.
Chinai, by all means, you should speak,

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): There is no Congress speaker now.

SHRI BHUPESH GUPTA: I  have
noted it. You never called anyone of us
from this side, but called one after another,
Congress speakers, for propaganda pur-
pose. It is a wonderful thing.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): The statistics reveal that out of
the 14 speakers of the day, nine were
from the Opposition and only five from
the Congress.

SHRI BHUPESH GUPTA:
the basis of the statistics? How many
Opposition parties are sitting here. Mr.
Vice-Chairman, you are not alternating
it. But you know, in the case of the Call-
ing Attention Motion and other things, it
is not necessary because the Minister will
speak. They are all supporting the Minis-
ter. The monotony is also a factor. If
they like, in the Central Hall, they can
make speeches.

What is

SHRI BABUBHAI M. CHINAI: What
I was saying was that the hon. Minister
has said already that he will take care of
those employees who were getting Rs.
300 and less so far as the food supply
was concerned from the fair price shops.
I would ask him to go a little further. If
he is not prepared to subsidise it at least
let him see that those employees get it
at a fair price because they might not
undergo the undue hardship in getting
their day-to day supply. Also, Sir, I would
like that in this the Government can g0

cation may start and thereby a solution can
be found. So far as bonus is concerned,
I must very frankly state that if the Gov-
ernment has to-yield on bonus, then the
whole burden on the economy will be
such that the economy will never be able
to bear it for years together. I am going
to show you by figures and that will prove
what I have been saying. You will see
that the total wages and salaries of those
eligible for bonus is Rs. 413.5 crores and
if we take bonus for this year, it will be
Rs. 345 crores, and if we take it for the
whole Fifth Five Year Plan it will be
Rs. 1725 crores. Now, on this, if the Gov-
ernment has to yield, what will be its reac-
tion on the economy? That has to be
seen.

SHRI NIREN GHOSH: It is wrong.

SHRI BABUBHAI M. CHINAIL You
cannot agree. I am telling you my figures.
Whether you accept my figures or I ac-
cept your figures, it makes no difference.
So far as this House is concerned, we have
to convince it.

SHRI NIREN GHOSH: Have a fact-
finding Committee to go into it. What
I would just say is that this is a
point on which my friend, Mr. Ghosh,
and I will never be able to agree. Even
though I am in a position to quote
figures, What I am pointing out is that
there are other benefits which the railway
employees are getting and which  other
employees of other industrial sector, even
in the public sector, are not getting. The
Railways are spending Rs. 43—45 crores
over free travel of their employees. That
is the benefit the railway employees are
enjoying.

SHRI NIREN GHOSH:
officers.

SHRI BABUBHAI M. CHINAI: No
That is one advantage. Secondly, so far
as bonus is concerned the issue is before
the Bonus Commission. Why not wait
for it? *

SHRI NIREN GHOSH: It is outside
the purview of the Bonus Commission.

That is for
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SHRI BABUBHAI M. CHINAI: Why
not wait for their report. They have to
see it from different aspects, They had a
meeting only yesterday in  Bombay, an
urgent meeting. Therefore, I would point
out to my friends who have been pressing
for bonus to please wait.

SHRI NIREN GHOSH: The Bonus
Commission is not empowered to go into
this question.

SHRI BABUBHAI M. CHINAI: Third-
ly, 1 said sometime ago here that if you
accede to bonus demand from the floor
of this House, do you not think that it
will have a snowballing and rebounding
effect in the public sector projects? When
I said this on the floor of the House
sometime back nobody paid heed to it.
Now the position has come to this that
the public sector industries are bound to
pay bonus. The private sector is already
paying and now the public sector, namely,
the railways, the Posts and Telegraphs and
the Defence have started the demand for
bouns. The result is that the economy can-
not bear it. And if suppose for some reason
or the other, for any pressure the Govern-
ment accedes to the demand, then the Gov-
ernment is bound to disapper on grounds
of economy only. Do you want that? That
nobody would want. Why it happen? After
all a duly elected democratic government

SHRI NIREN GHOSH: An employer’s
speech. >

SHRI BABUBHAT M. CHINAI: is there
and they have to think in terms of economic
angle. What will be the reaction and reper-
cussion of it? First you have to decide this
and then decide the problem.

Sir, everybody knows that 200 trains have
been cancelled during the course of the
last three on four days. Coal to the power
houses is only two days’ supply with them.
Oil will not move. Food will not move.
Under these circumstances should a govern-
ment, with folded hands, sit like a helpless
onlooker? Do you not expect them to take
action in such a situation? Do you expect
the Government to see those who are inte-
rested politically to take this country to
Tansom,
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SHRI NIREN GHOSH:
heard such a

1 have never

SHRI BABUBHAI M. CHINALI: 1
never interrupted while you were speaking
even though I was tempted to do so.
Please do not do it; otherwise you will
be paid in your own coin. Therefore, Sir,
what I was suggesting is that the Govern-
ment has to act if they want to govern.
I am not a hard bargainer. I have said
that whatever be their fair demands, by
all means, give them. I said about food.
I said about certain essential commodities
and so on. But where it is impossible to
accede to their demands how are you
going to do it?

I wanted to say. in conclusion, that if
this sum of Rs. 1,725 crores in the Fifth
Plan is to be obtained, then let my friends
who want to give it, including my friend,
Mr. Goray, point out how it is going to be
generated. I do not mind if the wealthier
class or the industrialists who are earning
are going to be taxed. If you are going to
have it, by all means have it. But are you
in a position to do it? If not, why do youn
think about it? I would also like to point
out that nearly 75 lakhs of passengers
every day have been stopped. ..

SHRI NIREN GHOSH: By the Govern-
ment,

SHRI BABUBHAI M. CHINAI: Not by
the Government, but by trade unions and
saboteurs like you, Mr. Ghosh.

SHRI NIREN GHOSH: No.

SHRI BABUBHAI M. CHINAI: Believe
me, a Government has to govern. A Gov-
ernment has to be fair. But a Government
cannot be dictated to by all political trade
unionists who have no interest in the wel-
fare of the people, who are interested only
in the welfare of themselves and their
trade unions.

SHRI S. G. SARDESAIL: Do not dictate
to the Government now.

SHRI BABUBHAI M. CHINAIL 1 am
not dictating. My friend here was all praise
for Mr, Fernandes. He made him a hero.
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1 come from the city of Bombay. When
he won the election, he was made a tiger.
Tiger Mr. Fernandes! Oh, he willed Mr.
S. K. Patil! It was all right. But what
happened within five years? He was not
only defeated but he lost his deposit also.
He has not remained a paper tiger glso.
How many times during the last one year
has he talked about “Bandh of Bombay”?
And what happened about that “bandh”?
Let us not say all these things. He was
praising Mr. Fernandes. He said, he is a
fine man, he is a reasonable man. What
reasonable and fine man he is, I have my
own experience. During the general elec-
tions, the same Mr. Fernandes broke my
leg at midnight at an election meeting. T
was in bed for eight weeks. When I issued
a statement saying this has happened to
me, let Mr. Fernandes apologise, Mr. Fer-
nandes said “If Mr, Chinai can show the
X-Ray photograph of his broken leg,
I am prepared to apologise”. I called a
press conference. There were about 40
people by my bedside. I showed them the
X-Ray photograph. Yet the day is to come
when Mr. Fernandes is going to express
his regrets’. This is the type of person
with whom you are dealing. I have no
sympathy for persons like Mr. Fernandes
who want to dictate with guns in their
hands. Conciliation, yes; negotiations, yes;
fair deal, yes. The employees must be
fairly dealt with, The employees must be
given their dues, but not when you go
with a gun in your hand. Mr. Vice-Chair-
man, only yesterday when my reaction was
asked for by All India Radio, I told the
general public through All India Radio
that it is the first time that the Govern-
ment has acted swiftly in the interest of
the country as a whole, and I whole-
heartedly support the Government. If you
have to negotiate, by all means negotiate.
I have no objection. But do not yield on
the question of bonus and other things.
Otherwise, the economy of the country is
in the red. The Railways itself is in the
red. There was a deficit of Rs. 193 crores
when the hon. Railway Minister presented
his Budget, which he tried to meet by in-
creasing the fares and the freight. If they
yield on these questions, especially on the
question of bonus, not only will the Rail-
ways be in the red, not only will the
country be in the red, but the Govern-
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ment sitting here will have to rule the day
and go away.

SHRI DWIJENDRALAL SEN GUPTA
(West Bengal): Mr. Vice-Chairman, Sir, let
us be objective instead of being subjective
like Mr. Chinai. We are not here to dis-
cuss Mr. Fernandes. We are here to dis-
cuss the situation arising out of the arrest

of Mr. Fernandes and the other steps
taken by the Railway Ministry. Now
one question that arises here is: Are
we here for confrontation? All the

day-long debate on this side and that side
went on in the nature of a very serious
wordy duel, wordy confrontation. Have we
assembled here for a confrontation in the
name of this discussion? If not, let us do
some business, let us talk business. My
friends here in the Congress, who spoke
before me, for whom I have regard and
some of whom [ appreciate otherwise,
have waxed eloquent and I am surprised
to find that they completely ignored all
the basic principles of trade union move-
ment in their enthusiasm and betrayed their
ignorance of the subject. They have argu-
ed: Don’t allow a handful of people, a
small section of people, to hold the coun-
try to ransom. Have I to learn from them
that unless there is a majority of the popu-
lation on one side there will be no strike?
Or, what will be the proportion of the
entire population according to them that
can legitimately declare a strike? It is al-
ways the organised minority of the entire
community who acts, either by strike or
otherwise and take upon themselves the pri-
vation and suffering, of every kind including
death and dismissal. They in the process,
change the character of the community
luxury. When they go on strike, it is not a
gain for them. So don’t argue saying a small
section of people holding the country to
ransom. It is the patent argument of em-
ployers like Mr. Chinai, and should not
of people like Mr. Amjad Ali or Mr.
Panda. At least they should not. Sardar
Amjad Ali too may have to go on strike
one day and the same argument will be
applied against him then. This is absolutely
a wrong theory. Let them disabuse their
mind. In a factory or mine or office in
any industry where a strike takes place you
can’t expect many. Same with Railways,
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Then there is another argument, a vague
perverse argument: While our national
economy is going to be affected, can there
be any strike? What is the economy which
will not be affected, big or small. In the
event of a strike? Striker or lockout invari-
ably affect economy. For Railways it is
only a question of dimension. Because it
is the railways, the problem is enormous.
In fact, that is all the more the reason
why the Government should be calm aand
calculating and they should understand
the matter objectively. I know it is enor-
mous. True, I am not here for canvassing
strikes. I am only trying to bring before
the House the magnitude of the problem
which the government side have unfortu-
nately not appreciated. You argue here,
“Shoot at sight”. That is your slogan...

SHRI SARDAR AMIJAD ALI: No, we
have never taken this slogan, “Shoot at
sight”.

SHRI DWIIENDRALAL SEN GUPTA:
All right, I opologise if you have not said
it. You have not done it. But that was the
spirit of your speeches. You said, arrest
of Fernandes was wholely justified. All
right. But what is your logic? Otherwise,
the heavens would have fallen. I do not

consider what Mr. Chinai said about
Fernandes was fair and correct. If Mr.
George Fernandes is not even a paper

tiger, then, why is this Government so
panicky about him? Let the Government
tolerate him. Put up with him. You accept
him as a mouth piece simply. Upto 30th
April, Government negotiated with him. On
the 1st he was in Lucknow. .. .(Interrup-
tions). On the 2nd morning you arrested
him. What is the justification? What mis-
chief he did on the 1st May? I say you
have launched on a wrong path. This
arrest might have been justified if at ail
on the 8th after the strike had commenced
when you could have carried the people
with you. But by arresting Fernandes you
have discredited the entire Government
and have eleviated the sympathy of the
people. So it is an absolutely wrong step.
It was a hasty step. Then, my friend, Mr.
Chandra Shekhar, who is a socialist—I
have regard for him—asked whether Mr.
Sardesai can give them a guarantee against
sabotage as a condition for release of
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George and other railwaymen. Can Mr.
L. N. Mishra give us a guarantee that with
the arrest of Fernandes and others there
will be no sabotage tomorrow? He has
with him all the resources of the govern-
ment.

Who can give this guarantee? If you
want a guarantee to prevent sabotage, you
must behave properly calmly and reason-
ably. Your attitude to the problem will be
a guarantee. I again say that there is no
place for sabotage in trade union move-
ment. I shall be the first person to con-
demn sabotage and intimidation, if any.
I am not for sabotage and intimidation.
But at the same time I do not like this
method of giving bribes to employees for
cheating a cadre of black legs, strike
breakers. I do not like this method of giv-
ing them promise of employment to their
children and so on. It is all bribery. Bri-
bery is unpardonable. It amounts to un-
fair Jabour practice. Having said this much,
I shall now come to the brass tacks,

6 p.m.

If you want to stop the strike either
you should settle mutvally or you must
give them alternative remedy. You must
offer them some alternative. That is the
purpose of Industrial Disputes Act which
came into being in 1947. The Industrial
Disputes Act offers scope of adjudication
and arbitration and has not banned strikes.
In the case of public utility services, law
insist on 14 days’ notice only. It is not a
ban. But here for the Railways or
Government employees there is no alterna-
tive. What will those people do? You say
that they are holding the country to
ransom. I say you are holding the Govemn-
ment employees to ransom. The moment
they strike, you call them anti-national.
But what have you done to them? Have
you done justice to them all these years? -
That is the question. If you have not done
justice to them all these years, then strike
is a valid action and it is a recognised
method. Government of India or our
country for that matter is a member of
the International Labour Organisation. We
are committed to certain Resolutions of
the International Labour Organisation
Conventions. There, they have accepted
strike as a legitimate method. If the strike
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is illegal, then take action under the pro-
vision of law. But where is the provision
that you can apply MISA and arrest hun-
dreds or thousands of people even before
they go on strike? Application of MISA
against trade union movement is also other-
wise inapplicable. My friends have said
that they are immoral. They asked: When
there was negotiation, why did they give
strike notice? My friends probably did not
understand the difference belween going
on a strike and giving strike notice.. Strike
notice has to be given. Suppose the nego-
tiations fail. If the negotiations succeed,
the strike notice can be withdrawn. But
if the negotiations fail, the strike notice
has to be there before going on strike.
But you discussed with them inspite of
their giving strike notice. My friends of
the Congress-side were simply shedding
crocodile tears for the common man which
opposing the strikes. There was no strike
so long. What have you done for the
unorganised labour or landless peasants
who are on poverty live income. What can
these people do? You have not given them
bonus not have conceded any major de-
mand. What have you done for the un-
organised sector? Have you done anything
for the jute growers? The big capitalists are
running the jute mills. Yesterday all the
facts were given as to government’s con-
cession to these capitalists and enormous
projects earned by the industry at ‘the
cost of jute growing labour and the na-
tion. You have no finance. One can under-
stand that position. But how much black
money is there in this country? Why don’t
you curb that? Why don’t you do some-
thing? What about ceiling on urban pro-
perty? You have not done it. You talk
of lack of money and finances. There are
handreds of sources.

Mr. Vice-Chairman, there are two ways
of looking at things. There is always a
gap between demands made and terms to
be settled. There is a bargaining counter
for that. With my experience in the trade
union movement I can say that those who
serve strike notice do not believe that they
will get 100 per cent of what they ask
for.

If we know that there are two ends and
if we know one end, that is the demand,
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the other end has to be known. The gov-
ernment has not yet opened their mind
when they do so, there might be some
possibility of arriving at a settlement. The
issue can yet be negotiated and a solution
found if the Government and the irade
unions proceed together. There must be
some machinery found even if the parties
create deadlock, ie. which can save the
country from the present crisis. But we
must know before how the Government is
going to act.

Mr. Vice-Chairman, Sir, even in small
factories, in the private or public sector
industries, when there is a demand given
by a particular trade union, the employers
sit together and decide how they could
proceed in the matter and if on certain
matters they accept the demand or agree
to the demand on principle, they will say,
“Yes, this is your due. But for the next
two years or three years this will be
staggered.” Union say no; so much will
be their due, but it may be staggered.
This will be the process there. So, you
must negotiate as to the reasonableness
of the demand first and they say how you
are going to meet it. I say this because in
certain matters you have done it. First
step in the process of negotiation, will be
to determine what is fair and reasonable.
Second step will be to find out resources
and last step will be the details as to the
manner and method of implementing the
terms agreed to be reasonable, in both
short term and long term.

Then, Sir, as regards the bonus and
other things, apparently it looks as if it
is a very huge amount and it is said that
if it is given to the railway employees to-
day, then tomorrow, the Defence people
will ask for it or the P&T people will ask
for it. May I ask a question? Has not the
Bonus Commission, has not the Govern-
ment of India, accepted this to be a fact
that a minimum bonus of 8.33% is to be
given irrespective of profit or loss? What
is the rationale behind this? What is the
rationale behind this except the one that
a month extra wage is necessary for retired
persons? So, if you accept it as the ra-
tionale, how can you deny it to the rail-
way people? If you say it is a question of
finance or funds, then I would ask you
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this: Did we not fight the Bangladesh war?
At that time, did we consider the ques-
tion of finance? Even with regard to the
recommendations of the Third Pay Com-
mission we have made certain commit-
ments that is also a big sum. Wherefrom
we shall manage that? Therefore, money
is one thing and principle is another. Let
us sit together and decide. If the principle
is good, you must accept it and if money
is involved, you must try to find it and 1
think there can be no difficulty in finding
proper solutions,

Mr. Vice-Chajrman, Sir, before I sit
down, I would appeal to the Government
side to save the country now. The country
is in their hands. They are the Govern-
ment and they started the offence. The
trade unions have not started the offence.
1t is they who started it and it is they who
can save the situation, I also appeal to
the trade unions supporting the railway
strike—because this will also strengthen
their case—to see that the negotiations
succeed and this will be possible if the
Government stretches its hand of coopera-
tion. Thank you, Sir.

SHRI L. N. MISHRA: Sir, before 1
take up the many points that have been
raised by the honourable Members of this
House, I would like to express my heart-
felt sorrow and also offer my condolence
on the death of Mr, Malgi, the trade union
leader of Bombay, yesterday. I had stated
in the other House and I would like to
say in this House also that some questions
were raised about this and it was asked
whether some compensation could be paid
to the family of Mr. Malgi. I will get this
question examined and, if possible, I will
try to give compensation to the family of
Mr. Malgi.

Sir, before I go to the question of
arrests, which has been the main point of
discussion, T would like to say something,
would like to offer some comments, on
the points made by Shri Sardesai. He is a
seasoned trade unionist and I hear him
with respect and I have every regard for
what he says and he also initiated the de-
bate today. Sir, he felt that by arresting
Mr. George Fernandes we have provoked
the strikers, Sir, this is not a fact, It is
just the other way about. Mr. Fernandes
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was making preparations for a strike. I
will give proof of it later. While the nego-
tiations were going on, he was all busy in
having the strike from the 8th as he has
been saying. But we had some informa-
tion and the strike might have started
earlier also, earlier than 6-00 A.M. on the
8th.

Therefore, it is not correct to say that

we...,. (Interruptions).
SHRI NIREN GHOSH: This is
wrong ...

SHRI L. N. MISHRA: We had no
option. .. .. (Interruptions). Please give me
10 or 12 minutes; I will not speak for
long. Let me first say what I have to say
and then you can speak...

SHRI NIREN GHOSH: No .
ruptions).

.. {Inter-

SHRI L. N. MISHRA: I don’t want to
be disturbed. I am not yielding also.

According to us, if we had not acted
as we have done, it would not have been
in the public interest. We have sufficient
evidence iq our possession to show that
Mr. Fernandes was not only preparing for
a strike but for something bigger than a
strike. We find that he has said that the
nation has to come up in revolt against
the Government. All these things have
been said. Therefore, Sir, it has been one
of my most painful duties to agree to the
proposal to arrest George Fernandes. I
take full responsibility for the arrest of
Mr. George Fernandes. It was done with
my knowledge and consent. Sir, some hon,
Members have tried to make out as if
some other Ministry has done this or the
Home Ministry has done this. This is
wrong. It is at the instance of my Ministry
and at my instance that this step was
taken when I got fully convinced that it
Wwas necessary in public interest to arrest
Mr. George Fernandes. ..

SHRI
wrong. . .

NIREN GHOSH: Absolutely

SHRI 1. N. MISHRA: Mr. Fernandes
had been trying to have a strike much
before. It was, I think. in Januvary, when
locomen were on strike. I asked Mr.
Fernandes to help us in restoring peace
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when he become President of the AIRF
after Mr. Peter Alvares was thrown out
of the organization. The way Mr. Petler
Alvares was pushed out... Well, it is not
for me to say anything on that; that is
not my conceran. . . {Interruptions).

On the 30th evening, when I was hav-
ing negotiations with them, I was presid-
ing, and the minutes were ready almost.
Out of 8 demands, Sir, there was agree-
ment on 6; only two were left—one about
the bonus and the other about parity of
pay. I wanted Mr. Fernandes to finish the
negotiations the same night. I told him
that if we sat for some more time, it
would be possible for us to come to some
conclusion. T asked him to have it on the
next day. He said that the next day was
the 1st May. First of May is a very im-
portant day. Therefore, I told him, “All
right, I would not like to spoil your May
Day; you can participate in the celebra-
tions, etc.”. I suggested that in the even-
ing we could sit and finish the negotia-
tions. I requested him a number of times,
but he did not agree. He said that he
would be in Lucknow, and asked, “How
can I come in the evening?”. I said, “I
will arrange a plane for you in Lucknow
through the help of the Chief Minister
and you can come at 8 o'clock and we
will sit at 9 o’clock and finish this thing
and sort it out”. But he was not agree-
able, because he had some other designs.
I tell you I got the first suspicion of this
on the 30th evening. I asked for the
papers, and we got the evidence that he
was not only preparing for a strike here
but for something else in this country...
(Interruptions).

SEVERAL. HON. MEMBERS: No, no
(Interruptions).

SHRI L. N. MISHRA: I will explain.
Take your seat....(Interruptions).

THE VICE-CHAIRMAN (SHRT V. B.
RAJU): Let the Minister first complete. ..
(Interruptions).

SHRI N. G. GORAY: The Minister
should make responsible statements...

SHRI L. N. MISHRA: He was planning
to paralyse the national economy. I do not
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mean to say that he was preparing for
some bloody revolution. I say that his
programme was to create chaos in the
country, economic crisis in the country.
During the difficult times we are passing
through, the Indian Railways cannot afford
the luxury of a strike any more. The
Indian Railways has suffered enough. As
some hon. Members have pointed, it has
already a deficit of Rs. 190 crores. We
cannot afford the luxury of a strike in
the railways any more. We found that
Mr. Fernandes was coming to the Rail
Bhavan in the morning and evening and
threatening of organizing a strike...
(Interruptions).

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): Mr. Niren Ghosh, please take
your seat,

SHRI L. N. MISHRA: Sir, there were
two points when we started the negotia-
tions and these two points were made
clear, Firstly, I gave an assurance that
there would be no victimisation so Jlong
as the negotiations were going on. This
was the assurance on the part of the Gov-
ernment. There was an assurance from the
organisation also and it was that they
would not make any preparation for the
strike so long as the negotiations were
going on. There were these two gentleman-
ly agreements between the two parties.
What happened? Strikes notices were serv-
ed during the negotiations. About 200
unions served the strike notices one by
one, This was pointed out to Fernandes.
He said that it was only a technical mat-
ter and we should not take it seriously.
Today I realise what he meant by it. It
will be repetition but I will have to say
what 1 said in the other House yesterday.
What I.am saying here is correct and I
stand by it. My idea was to go to Sar-
desai first. Now that Mr. Fernandes has
come in, let me finish about him. Several
Members have questioned the propriety of
his arrest. The arrest of George Fernan-
des on 2nd May 1973 was a very delicate
matter. Mr. George Fernandes had adopt-
ed a negative attitude both at the con-
ference table and outside. There is enough
of evidence that even while negotiations
were going on, George Fernandes was pre-
paring for a strike. On 23rd March, 1974,
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addressing a public meeting of railwaymen
at Calcutta, Mr. George Fernandes threat-
ed the personnel of Territorial Army if
they interfered with the strike. On the 24th
and 25th of April, in the series of meetings
during his journey from Delhi to Calcutta,
Shri George Fernandes declared that the
strike could not be broken by deploying
army and police.

SHRI NIREN GHOSH: Every trade
union has got to say that.

SHRI L. N. MISHRA: It would
virtually cripple the entire country and

may lead to prebellion on the part of the
people. After addressing a mass meeting
at Gomoh, Dhanbad and other places, at
a meeting organised at Asansol, Mr.
George Fernandes said, “If the railway-
men stopped the movement of trains, the
supply of coal and other essential commo-
dities, the whole set of industries would
be closed leading to a stoppage of pro-
duction and the whole responsibility would
lie on the Government of India.,” Then on
28th of April, addressing a largely attend-
ed public meeting at Bombay, Shri Fer-
nandes reiterated his resolve not to call
off the strike until the payment of bonus
and increase in wages were conceded. The
Badarpur Unit of the National Federation
Committee -had decided that the loco run-
ning staff should drop fire just before
going on strike. Shri R. K. Barua is an
active worker and he has also been arrest-
ed. These provocative speeches had their
effect and were translated into action in
some places. (Interruptions).

Sir, in this background, we arrested
Fernandes. Sir, this is the background in
which Mr. Fernandes has been arrested.
1 feel amazed how Members can come out
in defence of such a gentleman who has
not maintained the code of conduct.

SHRI N. G. GORAY: Sir, it is charac-
ter assassination.

SHRI NIREN GHOSH: You have
broken every code of conduct.

SHRI L. N. MISHRA: It is also said
that we have committed a breach of faith.
Let me say at the very outset that noth-
ing can be more unjust and unfair than
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to level such a charge. As I have stated
on a number of occasions, we want a
negotiated seftlement.

But Mr. George Fernandes was not
serious. His Unions gave a strike notice
during the negotiations. When I pointed
out this to him. he tried to explain it
away as a mere technicality. But in actual
practice, it was not so. While negotiations
were going on, he was going round pre-
paring for the strike. Even on the 30th
evening, when I fixed the meeting on the
2nd May, he gave a statement that it was
a meaningless exercise. He also said that
the strike was inevitable. He continued to
exhort his unions to prepare for the
strike.

Sir, Mr. Goray and some other friends
said that on what basis, do you make
your assessment, statement, that he was
going to prepare for the strike. 1 know
this from his statement. It is in the *“States-
man” of 1st May, 1974. That is, on the
30th evening, he stated at the Rail
Bhavan—and what he said? Mr. George
Fernandes, President of the All-India
Railwaymen’s Federation and Convenor of
the National Co-ordination Committee of
the Railwaymen’s Unions has told the re-
porters, and I quote—“As of now, the
decision for a strike from the 8th stands.”
This is what he said when the negotia-
tions were almost over and only signa-
ture had to be appended and two demands
were to be considered. So, this was the
basis on which I made a statement that
he was preparing for a strike from the 8th.
With this situation, the Government had
no alternative but to take action. We owe
a duty to the people of this country. We
have a responsibility. Should we allow cer-
tain activities to continue and not take
suitable measures to maintain the econo-
mic life of the community? This is for the
people of this country to judge as to who
really committed the breach of faith. This
much about Mr. George Fernandes.

Sir, I would now like to say about the
demands. A question was raised that we
did not accept some of the demands
where the financial implications are too
small. There were eight demands. The
demand number one was that there should
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be no victimization, What was the deci-
sion? The decision was that no railway
worker will be victimized for trade union
activities provided he is within the limits
of the law of the land. Cases of alleged
victimization will be scrutinized by the
Deputy Minister, that is, Mr. Shafi Qureshi
who was having the negotiations. Demand
No. 2 was that working hours should be
eight. Justice Miabhoy had gone into the
hours of work of the railway employces,
and his recommendations have been ac-
cepted. That means, we accepted that de-
mand. Demand No. 3 was decasualization.
The problem of casual labour was also
gone into by the Miabhoy Tribunal, and
we accepted their recommendations. De-
mand No. 3 (a) was job evaluation. This
has been accepted. Demand No. 3(b) was
revision of pay and this would have meant
Rs. 350 crores. We could not accept this
demand. Demand No. 3(c) was revision of
dearness allowance formula. It could not
be accepted since the Pay Commission had
given its ‘recommendations, and we are
following them. Therefore, Sir. of the de-
mand No. 4, we have accepted demand
(a), that is, job evaluation. The rest of
them, that is, (b) and (c), could not be
accepted. Demand No. 5 was bonus. As
you know, the Bonus Review Committee
is going through this and it would be pre-
mature for us to give any decision. De-
mand No. 6 was subsidized foodgrains.
Sir, with regard to that, fair price shops
will be opened for the railway workers in
any colony where their number is more
than 300. Shri Sardesai, perhaps, said of
foodgrains. I did not accept the supply of
subsidized foodgrains. I did take the
responsibility for the supply part of the
foodgrains. That will be of the Railways.
1 will do it either through the State Gov-
ernment or through the Government of
India. I have to sort this out either with
the Chief Ministers or the Food Minister.
I took the responsibility for the supply.
The only thing I said was that it would
not be subsidized foodgrains; it will be
fair price shops, as are available for other
citizens in the country. The only difference
here is that the Railways will make the
accommodation available free; they will
depute one or two men on deputation to
these shops, and the salaries will not be
charged. Therefore, the establishment part
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on the shops will go down and they will
be able to get the foodgrains at a cheaper
price.

We have agreed that foodgrains, that is,
rice, wheat and bajra, etc. will be sent to
these shops. When, therefore, Mr. Sardesai
said these things, I was a little surprised.
But, I may inform him that I did not
take these steps. Even today I stand by
whatever decisions have been taken. What-
ever has been settled, we agree to it. I
am not going to change anything. I stand
by those¢ commitments. All those commit-
ments will be there. Only these two de-
mands to which we could not agree remain
to be settled. Only these demands remain
and they can be examined in future. The
whole question is of situation and time.
This is not the time when Indian Railways
can afford any luxury by way of any more
payments.

The other thing which Mr. Sardesai men-
tioned was that negotiations have been
broken not by railwaymen but by us. I
am sorry, this is not a fact. I have said
this earlier also.

Mr. Sardesai mentioned about certain
concessions being given to the business-
men. He suggested that the financial struc-
ture of the Budget etc. should be review-
ed. T agree with him. I will look into it.

Some people pointed out that bamboos
are being carried by the Railwayss at a
very cheap rate and these are actually
meant for big business houses. This is a
point which a number of other hon. Mem-
bers have also raised. I will ask Member
(Finance) to go into it and, if necessary,
I will appoint a sub-committee with a
senior Member of Parliament who has
aptitude for the subject and wants to be
associated with it. I will have no objec-
tion to that. We have no sympathy for big
business houses and if we can get money
out of them, we will be too glad to have
it and for that I will thank Mr. Sardesai
for having made the sunggestion.

Sir, then he said that fighting the
workers is not fighting Fascism. We are
fighting Fascism. We are not fighting
workers, We are fighting for democracy. 1
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am one of those, as I said in the other
House yesterday, who believe that demo-
cracy and trade union movement have to
go hand in hand. If we want democracy,
we must have strong trade union. Only
thing is that we must have a true trade
union. If we have a weak trade union, we
will have trouble, as we are having
trouble today. That is why I say iwo
things are a must; strong trade union and
enlightened management. We want both
the things, i.e., strong trade union and en-
lightened management and for that if any
support is necessary I am prepared to
lend that support. I have always been say-
ing: one industry, one union. This was
only with a view to strengthen the trade
union movement in the Railways especial-
ly and I stand by that and if any ballot
is necessary for that and if any prepara-
tory arrangements are necessary for that
I am prepared for it. I want that Rail-
ways should have only one union. If we
have only one union, we will have a strong
union. If we enter into any agreement with
one trade union, they will be in a position
to maintain that agreement. But, what is
happening here. We have entered into
agreements for three years but these are
broken within three months, four months
or six months, Therefore, it is in the
interest of the Government also that we
should have strong trade union organisg-
tions and this suggestion of Mr. Sardesai
is not only acceptable to me but 1 wel-
come it. I feel as if he has taken words
from my mouth.

Somebody said that we want to crush
workers. Who says that I am going to
crush workers. Please do not talk like this.
Do not use this language. We are for the
workers. Only question is country has to
be protected and peace in the country has
to be maintained. If some adventurist
gentlemen want today some adventurism,
we will not allow that adventurism. But,
if there is honest trade union movement,
we will allow it; we will not only allow
it but we will welcome it and I will give
all honest support to honest trade union
movement.

Sir, a question was raised about this
commitment. Before I conclude I want to
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say something about it. I think Shri
Nageshwar Prasad Sahi mentioned it. I do
not want to go into the details of it. Ycu
know that in one year’s time the wage
bill has gone up by 40 per cent. I do not
think in any other country of the world
the wage bill would have gone up by 40
per cent in one year’s time. It has gone
up by Rs. 110 crores as a result cf the
recommendations of the Pay Commission
and another Rs. 80 crores as a result of
Mianbhoy Tribunal and other things that
we have accepted in these negotiations
that were going on. We are not backing
out of these commitments. Well Rs. 110
crores plus Rs. 80 crores comes to Rs. 190
crores and our total bill is Rs. 570 crores.
Naturally, it comes to about 38 to 40 per
cent rise in wages in one year’s time. It
is a heavy burden on the Indian Railways
at a time when Indian Railways’ revenue
earning is not up to the mark.

Now, for the benefit of the House I
would like to say one thing. We are very
keen that this strike should be called off
and I request the people. I request Mr.
George Fernandes and other office-bearers
to withdraw the strike notices that they
have given...

SHRI NIREN GHOSH: No responsible
trade union would do that.

SHRI L. N. MISHRA....
to the Government for
finalise the whole thing.

and leave it
discussion and

Here I would like to make one or two
announcements which I made earlier also.
I have previously announced the benefits
for the workers who continue to work,
whatever difficult situation may arise, and
I wish to reiterate them again: Number
one, those workers who will continue to
work are assured of full protection; num-
ber two, we shall give extension of service
for those who are about to retire; three—
preference in employment to the children
and wards of those Railway workers and
special recognition of their services; four—
increments in pay and rapid promotion to
deserving people in the Railways. The
Railway workers who go on strike must
know that they will be on an illegal strike
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and if they do not report for duty, Rail-
ways would be forced to withdraw the
facilities that they enjoy and they may
even lose their jobs...

SHRI BHUPESH GUPTA: Threat?

SHRI L. N. MISHRA: Defaulting people
will have no place in the organisation. 1
am perfectly clear in my mind.

1 am thankful to you, Sir. I have noth-
ing more to say.

SHRI NIREN GHOSH: 1t is a clear
warning against the working classes and
against the people of India...

SHRI L. N, MISHRA: I seek the co-ope-
ration of the House and of the people to
end this difficult situation. Thank you.

SHRI BHUPESH GUPTA: We initiated
the discussion for facilitating resumption
of the negotiations. He didn’t initiate it.
1 did it and you have seen this side of
the House. The last part of it is a black-
legging provocation and I request that it
should be expunged from the proceedings.

HALF-AN-HOUR-DISCUSSION ON
POINTS ARISING OUT OF THE
ANSWER TO STARRED QUESTION
NO. 100 GIVEN ON THE 25TH
APRIL, 1974, REGARDING EXPAN-
SION OF PRODUCTION CAPACITY
BY MESSRS. MOHAN MEAKIN
BREWERIES LIMITED.

SHRI BHUPESH GUPTA (West Ben-
gal): T am thankful to the Chair for the
opportunity to raise it at the fag end of
the discussion. The matter, in my view,
is important. The discussion I am raising,
Sir, relates to certain happenings in the
Ministry of Industrial Development in
1971 when Mr. Moinul Haque Choudhury
was the Minister-in-charge, Mr. B. B. Lal
of the Delhi land grab notoriety was the
Secretary and Mr. R. V. Subramanian was
the Joint Secretary. I am raising the dis-
cussion with a view to impress upon Mr.
Subramaniam who has come into this
Ministry to consider, what I say, on merits
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city by Mokan Meakin

Breweries
and consider it from the point of view of
public standard, administrative morality
and code of administrative behaviour, Sir,
when we want a proper type of adminis-
trative set-up, free from corruption and ali
that, I do hope Mr. Subramaniam, who is
otherwise a sober man, will give his sober
thought to it and come to the right con-
clusion,

Sir, an application for the 5-fold in-
crease and expansion of Messrs. Mohan
Meakin Breweries of Ghaziabad was pend-
ing before the Ministry at that time in
1971. At that time, a Show Cause Notice
for unauthorised expansion in violation of
section 13 of the Industrial Development
and Regulation Act was also pending
against Messrs. Mohan Meakin Breweries.
The company had carried out illegal ex-
pansion of its capacity from 4,000 kilo-
litres to 11,000 kilolitres. It must be men-
tioned in this connection, Sir, that this
Mohan Meakin Breweries was also men-
tioned among the 45 companies in the re-
port of the Dutt Commission for having
carried out such illegal or unauthorised
expansion in violation of the Industrial
Development and Regulation Act.

They were black-listed in a way. Now,
Sir, the matter was under consideration.
Some officers gave their opinion. First of
all, I find that these were published in
Current. There was one officer, N. K.
Seth. He was the Director of the Ministry.
He gave the figures of expansion. It was
7,421 Kkilolitres in 1968, 10,378 kilolitres
in 1969 and 11,678 kilolitres in 1970.
Having given these figures he said:

“It would thus appear that this unit
has persisted in continuing to stop in
production in excess of the licensed
capacity in spite of the show cause
notice issued to the Company on 3-9-69
for contravening the provisions of the
Industrial (Development & Regulation)
Act. Whatever might have been the ex-
tenuating circumstances for the party to
increase its production beyond its licens-
ed capacity till the receipt of a show-
cause notice from the Government, the
increase in production after its receipt
appears to be a deliberate attempt to



